
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATIFIED ⅣIINUTES OF THE NORⅣIS COPIIⅣIITTEE― II ⅣIEETING NO.18/81

DATED 29。 11.2016

Plcasc Notc

For inforination of exportcrs, Norms Conlrnittcc― II handlcs aH cascs pertaining to

nxation/ratincation of norms for Export Products faHing under ITC(HS)Chapter 72 to

76,78 to 80,85。 Colllinunications in respect of cases/penaining to NC― II Inay be sent to

cmail addrcss:nc2.dgn々 anic ill

ln ccnain cascs thc decision of thc Norms Committee rcfers to the Recommendations/

ObscrvatiOns/1)crlcicncics rcccived frona the conccrned l｀ cchnical Authority. Whcrever

applicablc,a scanncd copy of such document has becn placcd at the end ofthe Minutes,

in running scrial orders. 1｀ hc concerned flrrn/company may go through thc same and

rcspond accordingly.

(iii) Sirnilarly, a scanned copy of the blank Standard Deficiency Format, which may find a
rcl'ercncc in NC dccisions, has also been attached in the end. 'fhis may also be referred to
by thc concerncd firm/company and may be responded accordingly.

(iv) 'l'hc Norms Committcc has takcn dccision only with respect to technical aspect/wastage
norrns. Whilc redeeming thc applications, RAs should check that the applicant has

fulfitled all rcquiremcnts as prcscribed in policy/procedure including those in Policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December,20ll, Policy Circular
No. l4(l{l:-201212009-14, dated 4th February, 2013 and O.M. No.
0ll92l18OlMisc./AM.l3/PC-VI/10 dated 15.04.2014 or any other provisions under
III'P/IIBP lor I:OI)C.

'l'hc Mecting No. l8/81 datcd 29.11.2016 of Norms Committee-ll for the year 2016-17
hcld undcr the Chairmanship of Shri Jaikant Singh, Additional Director General of Foreign
'l'radc to consider the following applications for ratification of norms in respect of advance
authorizations under Duty lixemption Scheme (Chapter-4) of Foreign'frade Policy 2015-20. The
lbllowing members werc prcsent in the meeting:-
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‐Case No.:2/11/81¨ALC2/201l  Party Name:DELTA POヽ VER  Meet No/1)atc:18/8ト
SOLUT10NSINDIA PVT.LTD.ALC2/2016

29.11.2016

Iン iC●No/Datc:2510003250  Defbr Datc:

25052011               10.01.2017

rcfcrred to DcitY for comments.NC

Status:
Dcferred

Status:
Deferrcd

Status:
I)cfcrrcd

Status:

Defcrrcd

Dcfcr Date:

10.01.2017

for commcnts. NC

HQ File RIンA Filc

:01/81/050/00071/AM12/       :25/24/040/00005/AM12/

Decision:NC observed that reply ofthc flrln has bccn

decided to、vait for their commcnts and defcr the case.

Thc casc stands defelTed to 1 0.01.2017.

Case No.:8/17/81‐ALC2/2012  Party Name:GRAVITA INDIA
ILTD.,

Decision:NC observed that reply ofthe flrrn has been

decided to wait fortheir comments and deferthe case.

The case stands deferred to 10.01.2017.

Case No.:8/10/81-ALC2/2014  Party NameiVEM
TECHNOLOGIES PVT LTD

HQ File

:01/81/050/00337/AM13/

HQ File

:01/81/050/00265/AM15/

RLA File

:13/24/040/00030/AM13/

RLA Filc

:09/24/040/00640/AM13/

Lic.No/Datc:1310041387  Dcft・ r Datc:

18 102012               1001 2017

referred to MSME for comments.NC

Mect No/Datc:18/81-

ALC2/2016
29.11 2016

Mcct No/Datc:18/8ト

ALC2/2016
29.112016

Mcet No/Datc:18/81-

ALC2/2016
29.11.2016

1ンic.No/Datc:3410040236

10062014

rcfcrred to Mines

1ンic.No/Datc:0910055685  Dcfcr Datc:

0804.2013               10.01.2017

rcferrcd to DcitY for commcnts.NCDecision:NC observed that reply ofthe flrrrl has bccn

decided to waitfbrthcir comments and deferthe case.

.The case stands dcferred to 10.01.2017.

Case No.:57/10/81¨ ALC2/2014 Party Name:HINDALCO
INDUSTRIES LIMITED

HQ Filc RLA Filc

:01/81/050/00314/AM15/       :34/24/040/00058/AM15/

Decision:NC observed that rcply ofthe flrrn has been

decided to wait fortheir comments and deferthe casc.

The case stands deferred to 10.01.2017.

Case No.:32/10/81¨ ALC2/2014 Party Name:DELPHI

5 HQ File

CONNECT10N SYSTEMS
INDIA LIMITED,

RLA Filc

:01/81/050/00289lAMl5l :l0l24l040l00032lAMtsl

Decision : NC observed that reply of the firm has been

decided to wait for their comments and defer the case .{Lsl 
2
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Mect No/Datc:18/8ト

ALC2/2016
2911.2016

Lic.No/Date:1010058625

Status:

Dcfcrrcd

Defcr Datc:

10012017

for commcnts. NC

14.07.2014

rcferred to C&PC

Ⅵ  AP
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'l'he case stands defcrrcd to 10.01.2017 .

Casc No.:25/13/81-A IJC2/2014

HQ Filc

:01/81/050/00441/ノ Mヽ15/

Dccision:NC obscrved that

05.08.2016 to expcditc their

casc.

Party Namc:JUPITER SOLAR  Mcct No/Date:18/81-
POヽ VI〕 RIッIMITED         ALC2/2016

29.11.2016

Status:
Deferred

RI´A「 ilc

:02/24/040/00090/Aヽ 415/

Lic.No/Datc:0210204856  Dcfer Date:

25.08.2014 10.01.2017

case was referred to MNRE for comments and reminder sent on
comments. NC decided to await their comments and defer the

RLA File
:01/81/050/00023/AM16/       :03/94/040/00977/Aヽ415/

Dccision :NC observed that casc was rcfcrred to

forthcir cornments and dcfer the casc.

′
I｀ hc case stands defthrrcd to 1 0.01.2017.

Casc No。 :6/1/81-ALC2/2015   Party Name:LAXMI

Lic.No/Date:0310793133  Defer Date:

20.012015               10.01.2017

C&PC for cOmments.NC decided to wait

l'he case stands deferrcd to 10.01 .2017 .

Case No。 :23/1/81-ALC2/2015

HQ Filc

HQ IrilC

:01/81/050/00006//ヽ M16/

Casc No。 :2/1/8卜 Al′ C2/2015

HQI'ilC

:O1/81/050/00002//ヽ M16/

Dccision:NC obscrvcd that

05.08.2016 to cxpeditc thcir

casc.

Party Name:AMARTARA PVT.Mcet No/Date:18/8ト
1´TD.                IALC2/2016

29.ll.2016

Status:
Deferred

Status:

Deferred

Defcr Date:

10012017

foHo、ved by

Status:
Deferred

EIン ItCTRONICS MOULDS&  ALC2/2016
PRI]CIS10N ENGG PIン TD.   29H.2016

Lic.No/Date:0710107598
11.022015

Decision : NC obscrvcd that DeitY deficiency letter sent to firm on 31.03.2016
reminder dated 14.07.2016. NC decided to wait for the reply and defer the case.

'l'he case stands delcrred to 10.01.2017 .

Mcct No/Dttc:18/8ト

RLA Filc

:07/24/040/00402/AM15/

Party Namc:JUPITER SOLAR  IMcct No/Datc:18/8ト
POヽVER Lン IMITED          ALC2/2016

29.11.2016

RLA Filc

:02/24/040/00219/AM15/
Lic.No/Datc:0210205584  Defcr Datc:

19.02.2015 1001.2017

case was referred to MNRE for comments and reminder sent on
comments. NC decided to await their comments and defer the

'l'hc casc stands dcfcrred to 10.01.2017 .

10(〕 asc No.:12/13/81-Al“ C2/2015

岬

u   織 日

Party Namc:JUPITER SOLAR  Mcct No/Date:18/8ト Status:



HQ Fllc

:01/81/050/00245/AM16/

Decision:NC observed that

05.08.2016 to expedite their

case.

POWER LIMITED

RLA File

:02/24/040/00033/AM16/

The case stands deferred to 1 0.Ol.2017.

Case No.:5/15/81-ALC2/2016  Party Name:GANGES
INTERNAT10NALE(P)LTD.,

AlンC2/2016
29.11.2016

Deferred

Mcct No/Datc:18/81- Approved
ALC2/2016
129.11.2016

Lic.No/Date:04101607‖

26.06.2015

AA as pcr DIPP comments vide U0

1ンic No/Dttc:0310796934  Dcfcr Datc:

29.06.2015               10012017

referred to C&PC for commcnts.NC

Status:
I)e fe rrcd

L′ic.No/Datc:0410160773  Dcfcr Datc:

08.07.2015               10.012017

AA not rcccived. NC
alongwith ncccssary

I′ic No/1)atc:0210205883  Dctr Datc:

12.06.2015 1001.2017

case was referred to MNRII for commcnts and remindcr sent on

comments. NC decided to await their comments and defer thc

HQ File               RLA Filc
i01/81/050/00331/ANl17/       :04/24/040/00076/AM16/

Decision:NC decided to ratify the norms for the abovc

No. 12/97/2016-TSW/1l dated 29/11/2016 as under:

l.

RA may take suitable consequential action accordingly.

Case No.:27/13ノ81-ALC2/2015 Party Name:ISOVOLTA      Mcet No/Datc:18/81‐
(lNDIA)PVT.LTD.       AI′ C2/2016

29.11.2016

つ
乙

Word "Relevant" may be prefixed with the description of imporl itcms at Sl. No.1 & 2 arrd

their quantities may be allowed as 1.05 Kgs./Kg. content in cxporl itcm taking cluc l'rom

SION C-220.

Quantity of import item at Sl. No. 3 i.e. Zinc Ingots may be allowed as applied for

i.e. 25 MT, taking clue form SION C-220.

Status:
Deferred

HQ Filc

12 :01/81/050/00260/AM16/

RLA File
:03/94/040/00236/AM16/

RLA File

:04/24/040/00027/AM16/

Decision : NC observed that reply of the firm has been

decided to wait for their comments and defer the case.

J'he case stands deferred to 10.01 .2017 .

Case No.:9/9/81-ALC2/2016   Party Namc:NEXUS ELECTRO Mcet No/1)江c:18/8ト
STEEL LIMITED,          AIン C2/2016

29.11.2016

HQ Filc

:01/81/050/00176/ANl17/

Decision: NC observed that hard copy of the application lorthe above

decided to again request concerned RA to send two set of application
document for consideration by Norms Committee and defcr the case.

The case stands deferred to 1 0.01 .2017 .
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~~Case No。
9/13ノ81‐ALC2/2015

|

:

И爾隠蕊蕊戸

HQ Flle

:01/81/050/00464/AM16/

HQ File

17 :01/81/050/00277/AM16/

Party Name:METAL
ENGINEERING&

IMcet No/Date:18/81‐

1錯7鰍∵
Status:
Deferred

TREATMENT CO.PVT.LTD.,

Decision:NC observed that reply ofthe flrm has been

decided to await their comments and deferthe case.

The case stands deferred to 10.01.2017.

Case No.:22/16/81‐ALC2/2015 Party Name:L&T
IHYDROCARBON

RLA File

:02/24/040/00060/AM16/

COMPOSITES PRIVATE
LIMITED

RLA File

:04/24/040/00114/AM16/

RLA Flle

Lic No/Date:0210205966  Defer Datel

09.07.2015               10012017

referred to MSME for comments.NC

Meet No/Date:18/81‐    Reiected
ALC2/2016

ENGINEERING LIMITED    29.H.2016

HQ File RLA Flle Lic.No/Datc:3410041368

:01/81i050/00297lAMl6l :3412410401001 l0/AM16/ 10.07 .2015

,, Decision : NC observed that DIPP deficiency letterdated 14.06.2016 followed with reminder
dated 10.08.2016 sent to firm, however, no reply received from the firm. Company was
further given two week time submission of documents. Since, company has not submitted the
desired documents even after six weeks, NC decided to reject the case with direction to the
party to pay customs duty & applicable interest for closure of the case.

RA may take suitable consequential action accordingly.

Rejected

l6 Decision : NC observed that C&PC deficiency letter dated Oj.OS.ZOl6 followed with
reminder dated 11.07.2016 sent to firm, however, no reply received from the firm.
Accordingly, NC decided to reject the case with direction to the party to pay customs duty &
applicable interest for closure of the case.

RA may take suitable consequential action accordingly.

a孤 面 而 81‐ALC2/2015  FOILS ttr正 一

:瓢

IALC2/2016
:29.11.2016

1Lic.No/Date1041 01 60874

105.08.2015

Lic.No/Date:0310798012 1Defer Date:
103/95/040/00209/AM16/ '07.08.2015 10.01.2017

Status:
Deferred

Decision :NC observed that firm has requested for extension of time for completion of export
for filing of reply. NC decided to await reply of the firm and defer the case.

The case stands deferred to 10.01 .2016.

Case No。 :34/16/81¨ ALC2/2015 Party Name:COMMERCIAL   IMeet No/Date:18/81-
18                     ENGINEERS t BODY      IALC2/2016

1BUILDERS COMPANY,LTD.129.H.2016
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lThecasestandsdeferredt0 1o.ol.2017.                             1

Meet No/Date:18/81‐      lstatus:
Case No.:37/19/81-ALC2/2015

:Party Name:GRAVITA INDIA

ILTD
i

19

IHQ File

:01/81/050/00395/AM16/
IRLA File
113/24/040/00o28/AM16/

ALC2/2016
29112016

Deferred

Lic.No/Datc:1310047992    Dcfer Datc:

01 102015 110.01.2017

Decision : NC observed that reply of the firm has been referred to MSME for comments. NC
ideCided tO await their cOmments and defer the case.

IThe case stands deferred t0 10.ol。 2017.

F鵡
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"り
AM α20

‐Decislon :NC Observed that reply ofthe flrin has been referred tO DIPP on 17.10.2016 for

'comments . NC decided to await their comments and defer the case.

The case stands defemed to 10.01 .2017 .

Case No.:1/16/81-ALC2/2015  Party Namc:SALZER       Mect No/Datc:18/81‐
    status:

`  I                      IELECTRONICS LTD       iALC2/2016          1DefelTed

,1%藷悪嘉還桑壺象」
~~圏鸞"雨研″需席‐

ed to DHI fOr ёOmments.DHI has requested to
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r the Same eXpOrt produCto NC decided t。

1 lThe case stands defered t0 10.01.2017.
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RA concerned may take suitable consequential action accordingly.

case No.:25/22/81-ALC2l20l5 Parry Name:LS CABLE INDIA Meet No/Date: I g/g l-
PRIVATE LIMITED, ALC2I2OI6

29.11.2016

HQ Filc

23 :01/81/050/00462/AM16/

1)ccision : NC obscrved

comments.NC dccidcd tO

HQ Filc

:01/81/050/00388/ノ M`17/

Dccision:NC dccided
No. 12/97/2016-TSW/24

RLA「 ilc
:05/23/040/00324/AM16/

RLA Irilc

:03/95/040/00760/AM16/

to ratitt the nOrms fOr the above

datcd 29/11/2016 as under:

that application for the above AA has been referred
await their comments and defer the case.

Lic.No/Datc:0510396433

26.11.2015

Status:

Deferred

Defer Datc:

10.01.2017

to DOT for

′
I｀he casc stands deferrcd t0 1 0.01.2017.

Casc No.:37/18/81-ALC2/201` Party Name:POLYCAB WIRES IMcet No/Date:18/81‐

PVT.LTD.              ‐ALC2/2016
.29.11.2016

Approved

Lic.No/Datc:0310802153

01.022016

AA as per DIPP comments vide UO

|. Description, sizes, quantities and net weight of export items at Sl. No. I
Advance Authorization may be specified as per enclosed Annexure.
Quantity of imporl item at Sl.No.l i.e. copper wire Rod may be ailowed r

to 6 under the

as l.0l Kgs./Kg.

be allowed as 1.02

う
４

4.

content in thc cxpOrtitcms at SI.No.1,2&5.

3. Quan」 ty ofimport itcm at Sl.No.2i.e.Aluminium lngots may be a‖ owed as l.01 Kgs./Kg.
contcntin thc cxpOrtitems at SI.No.3,48じ 6.

Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as
1.05 Kgs./kg content in the exporr items at Sl. No. I to 6.
Quantity of import item at Sl. No.4 i.e. LDPE Compound may be allowed as 1.05 kgs./kg
contcnt in the exporl item at Sl. No. 3

6. Quantity of import item at Sl. No.5 i.e. COGEGUM Compound may be allowed as 1.05

7

kgs/kg content in thc cxport items at Sl. No. 2.

Quantity of import item at Sl. No.6 i.e. Semi Conducting Compound may be allowed as 1.05
kgs/kg content in the export items at Sl. No. 3 to 6.

Quantity of import item at Sl. No. 7 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content
in the export products at Sl. No. l, 4, 5 & 6.

9. Quantity of import itcm at Sl. No. 8 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
contcntin the cxpOrtitcms at SI.No. 1,4,58こ 6.
10.Quantity of impOrt item at SI.No.9 i.c.Copper Tape may be a‖owed as l.0l Kgs./Kg.

content in the export items at Sl. No. 3 to 6.
11. Quantity of import item at Sl. No. l0 i.e. Galvanized Steel Wire may

kgs/kg contcnt in the exporl items at Sl. No. 1,2,4&5.

IIA may take suitable consequential action accordingly.

Casc No.:6/18/81-ALC2/2016

０
０

Party Namc:DYNAMIC
CABIン ES PVT.Iン TD.

Meet No/Date:18/8ト

ALC2/2016
29.112016

Status:
Deferred



HQ File               tRLA File               Iン iC●No/Datc:1310048143  Dctr Datc:
:01/81/050/00357/AM17/       113/24/040/00042/AM16/       2602.2016               10.01.2017

Decision:NC observed that application for the abovc AA has bcen refered to DIPP for

commentso NC decided to awaittheir comments and defcrthc case.

The case stands deferred to 1 0.01.2017.

Case No.:7/6/81¨ ALC2/2016   Party Namc:FCI OEN
CONNECTORS LIMITED

HQ Filc

:01/81/050/00073/AM17/

Decision : NC obseⅣ ed that application for the abovc AA has bcen rcfcrrcd

comments.NC decided to awaittheir comments and deferthc case.

The case stands deferred to 10.01.2017.

Case No.:2/25/81¨ALC2/2015  Party Name:GRAVITA INDIA  Mcct No/Datc:18/81-
|                    ILTD                 ALC2/2016

29.11.2016

HQ「 ile RLA Filc Lic No/Date:1310048145

:01/81/050/00 544lAMl6l tl3/2410401000431AM161 0l .03.2016
27 Decision : NC observed that hard copy of the application for the above

decided to again request concerned RA to send two set of application
document for consideration by Norms Committee and defer thc casc.

The case stands deferred to10.01 .2017.

RLA Filc

:10/24/040/00108/AM16/

RLA File

:10/24/040/00111/AM16/

Meet No/Datci1 8/81-

ALC2/2016
29.11.2016

Lic.No/Date:1010059417

2902.2016

Status:

Dcfcrrcd

Dcfcr Datc:

10.01.2017

to DcitY for

Status:

Dcfcrrcd

Dcfcr Datcl

10.01.2017

AA not rcccived. NC
alongwith ncccssary

Status:

Defcrrcd

Dcfer Datc:

10.01.2017

to DenY for

Status:
Defcrred

Dcfcr Datci

10012017

rclerrcd to DeitY lor

Case No.:6/6/81‐ ALC2/2016   .Party Name:FC1 0EN       Mcet No/Datc:18/81-
ICONNECTORS LIMITED    ALC2/2016

29.112016

HQ Filc

28 :01/81/050/00072/AM17/

Lic.No/Datc:1010059426

0403.2016

Decision :NC obseⅣ ed that application for the above AA has becn referred
comments.NC decided to awaittheir comments and dcferthe case.

The case stands deferred to 1 0.01.2017.

ICase No.:8ノ 6/81-ALC2/2016   1Party Name:FCI OEN        Mcct No/Date:18/81‐
|                     ICONNECTORS LIMITED    ALC2/2016

29.11.2016

HQ Filc RLA Filc Lic.No/D7atc:1010059434
29 :01/81/050/00074/AM17/       :10/24/040/00118/ANl16/       21.03.2016

Decision : NC observed that application for thc abovc AA has bccn

comments.NC decided to awaittheir comments and defcrthe casc.

\n-\
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′
I｀he case stands deferred to 10.01.2017.

Case No.:5/18/81-ALC2/201`  Palty Name:DYNAMIC
CABI′ I]S PVToLTD.

HQ Filc

30 :O1/81/050/00356/Aヽ
417/

HQ File

31 :01/81/050/00173/AM17/

HQ Filc

32 :01/81/050/00098/AM17/

RLA Filc

:13/24/040/00050/AM16/

PRIVA′ I｀ EI′IMITED

RLA「 ilc
:05/24/040/00626/AM16/

RIンA「 ilc
:06/24/040/00005/AM17/

Mcct No/Date:18/8ト

ALC2/2016
29.11.2016

Lic.No/Datc:1310048175

22.03.2016

29.112016

Lic.No/Date:0510398071

30.03.2016

Meet No/Datc:18/81-

ALC2/2016
29.11.2016

Lic.No/Date:0610038373

29.042016

Status:

Deferred

Defer Date:

10.01.2017

to DIPP for

Status:

Deferred

Dcfer Date:

10.01.2017

to MSME for

Status:

Deferred

Defcr Date:

10.O12017

to DIPP for

Decision : NC observed that application for the above AA has been referred
comments. NC decidcd to await their comments and defer the case.

'l'he casc stands deferred to 10.01.2017 .

Case No.:6/9/81-Al,C2/2016 PartyName:SVAM Ⅳlect No/Date:18/8ト

PACKAGING INDUSTRIES   ALC2/2016

Decision : NC observcd that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 10.01 .2017.

Casc No.:32/6/81-Alン C2/2016  Party Name:KALPANA
INTERNAT10NAL

Decision : NC observed that reply received from the firm has been referred
comments. NC decided to await their comments and defer the case.

'l'he case stands deferrcd to 10.01 .2017 .

Casc No.:12/9/81-Alッ C2/2016  Palty Name:APPIン E
INTERNATIONAlン

HQ IIHC                RIン A「 ile

:01/81/050/00179/ノ Mヽ17/       :03/94/040/00103/AM17/

Dccision:NC decided to ratify thc norms forthc above

No. 12/97/2016-′「 SW/33 datcd 29/11/2016 as under:

Itern
GI Junction Box

Gy,rchQqsle{l.
Pole Line Adaptal
Box

Mcet No/Datc:18/81- Approved
ALC2/2016          1
29.11.2016               .

Lic.No/Date:0310804419
‐05.05.2016

AA as per DIPP comments vide UO

RA pay t-ake suitable consequential action accordingly.

fLgAffi e

of manufacture Import item Quantitv
tion Box
Socket Box

G.P. Strips/ Sheets of
relcvant thickness

1.33 Kgs./Kg. content in the export item
after taking l/3'd recovery from scarp

ne Adaptablc G.P. Strips/ Sheets of
relevant thickness

1.56 Kgs./Kg. content in the export item
after taking l/3'd recovery from scarp



IHQ Fllc

34 :01/81/050/00097/AM17/

‐HQ Filc
101/81/050/00171/AM17/

HQ Fllc

37 :01/81/050/00182/AM17/

RLA Filc

:10/24/040/00007/AM17/

RLA File

103/94/040/00162/Aヽ 417/

lン ic.No/Datc:1010059476

11.052016

Mcet No/Date:18/8ト

ALC2/2016
29.11.2016

Meet No/Date:18/8ト

ALC2/2016
29.11.2016

Lic No/Datc1021020671 0

24.05.2016

refcrred to DIPP

Lic.No/Datc:5210041897  Dctr Datc:

17.05.2016               10.01.2017

not received by I)IPP.NC decidcd

Status:

Dcfcrrcd

Dctr Datc:

10.01.2017

to DeitY for

Status:
Del'errcd

Status:

Dcferrcd

Dcfcr Datc:

10.01.2017

for comments. NC

Case No。 :31/6/81‐ALC2/2016  Party Namc:FCI OEN       Mcct No/Datc:18/81‐
CONNECTORS LIMITED    ALC2/2016

2911.2016

Decision : NC observed that application for the above AA has becn referred
comments. NC decided to await their comments and defer the oase.

The case stands deferred to 10.01 .2017 .

Case No.:5/12/81‐ALC2/2016  Party Namellン &T
HYDROCARBON

HQ File

ENGINEERING LIMITED

RLA File

:01/81/050/00222/AM17/       :52/24/040/00010/AM17/

Decision:NC observed that application for thc above AA

to check and forward the same to DIPP for cornrncnts.

The case stands deferred to 10.01.2017.

Case No.:4/9/81-ALC2/2016   Party NamelMANAKSIA
ALUMINIUM COMPANY
LIMITED

RLA File

:02/24/040/00027/AM17/

Decision :NC observed that reply ofthe flrm has bcen

decided to a、vait reply and defer the case.

.The case stands deferred to 10.01.2017.

ICase No。 :15/9/81¨ ALC2/2016  Party Name:DH00T

36

TRANSMISSION PVT.LTD,  ALC2/2016
29.11.2016

Meet No/Datc:18/8ト

Lic No/Datc:0310804969

25.05.2016

‐
Status:

Dcfcrrcd

I)cfcr I)atci

1001.2017

to DHI for

Status:
I)cfcrred

Decision : NC observed that application for the above AA has been referred

comments. NC decided to await their comments and defer the case.

The case stands deferred to 10.01.2017 .

Case No.:15/18/81¨ ALC2/2016

HQ File

:01/81/050/00366/AM17/
‐
Declslon : NC obscrved

Party Name:INDIAN CHAIN  IMeet No/Datc:18/8ト
PVT LTD               IALC2/2016

.29.112016

‐RLA File               lン ic.No/Date:0210206721  Dctr Datc:
:02/24/040/00032/AM17/       31 05.2016              10.01.2017

that application for the abovc AA 、vas referred to E)IPP br

VINOD KUill;1R t(ASHyAp
_ f.).?7r .:n,nv titrrrr gfdfOrrfl
For rgn i. -.dc Odrr:tO,rmadt Otrtca,
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comments relates to MSME . NC decided to forward the same to MSME and defer the case.

'l'he case stands deferred to 10.01 .2017.

Casc No.:8/9/81‐ ALC2/2016  Party Name:VEDANTA Mcet No/Date:18/81‐ ALC2/2016 Status:
LIMITIED

RLA Filc

2911.2016

Lic.No/Date:3510044952

Deferred

Defer Datc:

10.01.2017

Status:

Deferrcd

Dcfcr Date:

10.012017

to DIPP fOr

Status:

Deferred

Dcfer Date:

10.O12017

to DIPP for

Status:
Deferred

Status:
Deferred

:01/81/050/00175//ヽ M17/      :35/24/040/00007/AM17/     03.062016
39 

Decision : NC observed that application for the above AA was referred to MSME received
back and same was rcferred to DIPP comments. The comments of DIPP are awaited.

'l'he case stands dcferrcd to 10.01 .2017 .

Case No.:16/l2l8l-Al,C2/2016 Party Name:SAHNEY Mcct No/Datc:18/8ト
KIRKヽV00D PVT.LIヽ41TED  ALC2/2016

29.11 2016

HQl'ilc

40 :O1/81/050/00233//ヽ M17/

Dccision : NC observed that application for the above AA received and referred
comments. NC decided to await their comments and defer the case.

'l'lrc case stands deferred to 10.0 1.2017 .

Case No.:17112/81-Al,C2/2016 Party Name:SAHNEY Mcet No/Datc:18/8ト

HQ IlilC

HQ Filc

41 :01/81/050/00234/AM17/

HQ「 ilC

42 :01/81/050/00184/AM17/

KIRKW00D PVT.LIMITED  .ALC2/2016
29.11.2016

RLA F‖ c

:03/95/040/00183/AM17/

RLA File

:03/95/040/00179/AM17/

RLA「 ilc
:06/24/040/00011/Aヽ 417/

Party Namc:KGC
ENGINEERING PROJECTS
PVT.1ンTD.

ILic No/Date:0310805311

08.06.2016

Lic.No/Date103 1080531 4

0806.2016

Meet No/Date:18/8ト

ALC2/2016
2911 2016

Mcct No/Date:18/8ト
ALC2/2016
29.112016

Decision : NC observed that application for the above AA received and referred
comments. NC decidcd to await their comments and defer the case.

'l'he case stands defcrred to 10.01 .2017.

Casc No.:17/9/81-ALC2/2016  Party Name:KALPANA
INTERNATIONAL

Lic No/1)ate:0610038396  Dcfcr Date:

09.06.2016 10.01.2017

Decision:NC observcd that DIPP deficiency letter sent on 19.10.2016 followed with
remindcr dated I 6.11.2016. NC decided to await reply of the firm and defer the case.

'l'hc casc stands dcfcrrcd to 10.01 .2017.

43

(〕asc N。 .:3/9/81-AIン (〕2/2016



Case No.:27ll8l8l-ALC2/2016 Party Name:MAGEBA BRIDGII Meet No/Date:l8i8l-

HQ Flle RLA File
:01/81/050/00170/AM17/       :31/83/040/00028/AM17/

Decision :NC observed that reply of the flrrn has bccn

decided to await their cornrnents and defer the casc.

Thc casc stands deferrcd to 10.01.2017.

1ンic.No/Datc:3110066175  Dcfc・ r Date:

13.06.20!6               1001.2017

referred to DIPP for commcnts.NC

AlンC2/2016

29.11.2016

Status:
Deferred

lンic.No/Datc:0210206764  Dctr Datc:

17.06.2016               10.012017

Meet No/Datc:18/81‐       Approvcd
ALC2/2016         .
29.11.2016

Lic.No/Date:0910063817

22.06.2016              1

AA as pcr applicant's lettcr datcd

Status:

Dcfcrrcd

Dcfc・r Datc:

‐1001.2017

to DeitY for

Status:

Dcfcrrcd

I)cfcr I)atc:

10.012017

to MSME

LL" Decision : NC observed that application for the above AA referrcd to DIPP for commcnts
relates to MSME. Accordingly, NC decided to forward the same to MSME for their
comments and defer the case.

The case stands deferred to I 0.01 .2017 .

HQ File

:01/81/050/00378/AM17/

HQ File

:01/81/050/00406/AM17/

PRODUCTS PRIVATE
LIヽ41TED

RLA Filc

:02/24/040/00048/AM17/

DISTRIBUT10N SYSTEMS

RLA File

:09/24/040/00125/AM17/

Case No.:55/18/81-ALC2/2016  Party Name:TOSHIBA
TRANSMISS10N&

45

Decision : NC decided to ratify the norms for the above
18.10.2016 and DHI recommendation (Copy enclosed).

RA concemed may take suitable consequential action accordingly.

Case No.:2/12/81‐ALC2/2016  Party Name:FCI OEN       ‐Meet No/Datc:18/8ト
ICONNECTORS LIMITED    ALC2/2016
1                           29.11.2016

HQ File RLA File Lic.No/Date:1010059524
:01/81/050/00219/AM17/       110/24/040/00025/AM17/       101.o7.2016

Decision:NC obseⅣ cd that application for the above AA received and reおrred
comments.NC decided to awaittheir comments and deferthe case.

The case stands deferred t0 10.01.2017.

Case No.:12ノ18/81‐ ALC2ノ2016 1Party Name:GRAVITA rNDIA  IMeet No/Datc:18/81-
:LTD                  .ALC2/2016

.29.112016

HQ Filc RLA File Lic.No/1)atc:1310048301
47 :01/81/050/00363/AM17/       :13/24/040/00010/AM17/       01 072016

Decision :NC observcd that application fOr thc above AA rcccivcd and refcrrcd
lfor comments.NC dccided to awaittheir comments and deferthe casc.

V--'{t-.k<-
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´
I｀hc casc stands defcrrcd to 10.01.2017.

Case No.:18/9/81-ALC2/2016  Party Name:MEW
ELECTRICALS LTD.

HQ Filc

:01/81/050/00185/ANl17/

HQ IrilC

49 :01/81/050/00226/AM17/

Dccision:NC observcd
informationo NC dccidcd

RLA Filc

:34/24/040/00113/AM17/

Party Name:ALSTRONG
ENTERPRISES INDIA
PVT.LTD

RLA F‖ e

:05/23/040/00190/AM17/

Meet No/Date:18/8ト

ALC2/2016
29.11.2016

Mcet No/Date:18/81‐

ALC2/2016
29.11.2016

Lic.No/Date:05103991

15.07.2016

Status:
Deferred

Status:

Deferred

15  Defer Date:
10.01.2017

sceking certain

Status:

Deferred

Defer Date:

10.012017

to DHI for

Status:

Deferred

Defcr Date:

10012017

to DIPP for

Status:
Deferred

Lic.No/Date:3410042352  ‐Defer Date:
14.07.2016               1001.2017

48 
l)ccision : NC obscrvcd that hard copy of the application for the above AA not received. NC
dccided to again request concerned RA to send two set of application alongwith necessary
document for consideration by Norms Committee and defer the case.

'l'he casc stands deferrcd to I 0.01 .2017 .

Casc No.:9/12/81-Al′ C2/2016

that DIPP deficiency letter has been sent to firm
to send a rcmindcr to firm and defer the case.

′
「 he case stands dcfcrrcd to 10.01.2017.

Casc No.:14/12/81-ALC2/2016 Party Namc:TECHNICAL
ASSOCIATES LIMITED

Mcet No/Datc:18/81‐

ALC2/2016
29.11.2016

Lic.No/Dttc:0510399098HQ「 ile RLA Filc

50 :01/81/050/00231//ヽ
M17/       :05/24/040/00161/AM17/       ‐15.07.2016

1)ccision :NC observcd that application for thc above AA received and referred

comments.NC dccidcd to awaitthcir comments and deferthe case.

′
I｀hc casc stands deferred to 10.Ol.2017.

Casc No.:48/18/81¨ Alフ C2ノ2016  Party Namc:STERLITE POWER IMeet No/Date:18/81‐
TRANSMISS10N LIMITED   .ALC2/2016

:29.11.2016

HQ Filc

51 :01/81/050/00399/AM17/

RLA「 ile
:03/95/040/00303/AM17/

Party Name:GRAVITA INDIA
L・ I｀D

Lic.No/Datc:0310806339
18.07.2016

Mcct No/Datc:18/8ト

AlンC2/2016
29.112016

Dccision : NC observed that application for the above AA received and referred
comments. NC decided to await their comments and defer the case.

'l'hc casc stands deferred to 10.01 .2017 .

(〕asc No.:1/15/81-AIッ C2/2016



HQ File               ‐RLA File               Lic.No/Date:1310048310  Defcr Date:
:01/81/050/00327/AM17/       :13/24/040/00011/AM17/        19.07.2016               1001.2017

Decision :NC obseⅣed that application for the abovc AA receivcd and rctrrcd to MSⅣ llう

for comments.NC decided to awaitthcir commcnts and deferthe casc.

The case stands deferred t0 1o.01.2017.

Case No.:59/18/81-ALC2/2016 Party Name:VEER‐0‐ METALS MectNo/Datc:18/8ト
IPVT.LTD              ALC2/2016

29.11.2016

HQ File               lRLA File              lン iC●No/Datc:0710HOH7  Dcfcr Datc:

53:01/81/050/00410/AM17/    :07/24/040/00148/AM17/    119.072016         10012017
Decision:NC observed that application for the above AA receivcd and refcrred to DIPP%r

commcnts.NC decided to awaittheir comments and dcferthe casc.

The case stands deferred to 1 0.01.2017.

IHQ File

551:01/81/050/00223/AM17/

HQ File
56 :01 /8 1/05 O/OO4O2/ Alr'.IT /

RLA Filc

:05/24/040/00065/AM17/

RLA File
:03/95/040/00240/AM17/

Mect No/Datc:18/81‐

Al′C2/2016
29.11.2016

Lic.No/Datc:0510399183

22.07.2016

Mcct No/Date:18/81-

ALC2/2016
29.112016

Lic.No/Date:0310806508
22.07.2016

Status:
I)cferrcd

Stalus:
I)cferred

Status:

Deferrcd

Defcr Datc:

10.01.2017

their reply is

Status:

Defcrrcd

Dcfcr Datc:

10012017

to DIPP for

Mcct No/1)atci1 8/81-

AIンC2/2016
29.11.2016

HQ File               RLA File              ‐1ン ic.No/Dttc:3H0066259  Dcfcr Datc:
:01/81/050/00235/AM17/       :31/83/040/00010/AM17/       20.07.2016               1o.o12017

54 Decision:｀
C。もζさんさd tAtti五 |lliι ttti6n for thc abovc AA rcferred to DIPP for commcnts

relates to MSME. Accordingly, NC dccided to fOrward the same to MSME t)r thcir

lcomments and dcfer the case.

IThe Case stands defelTed to 10.01.2017.

Case No.:18/12/81‐ ALC2/2016 Palty Name:BILCARE
LIMITED

Case No.:6/12/81-ALC2/2016  Party Name:MALHOTRA
CABLES PVT LTD

Decision : NC observed that deficiency letter of DIPP sent to firm, however,
awaited. NC decided to send a reminder to firm and defcr the case.

The case stands defered to 10.01 .2017 .

Case No.:51/18/81¨ ALC2/2016 Party Name:STERLITE
ITECHNOLOGIES LTD

Decision : NC observed that application for the above AA received and refcrred
comments. NC decided to await their comments and defer the case.

14



HQ File

57 :01/81/050/00403/Aン 117/

1｀he casc stands defcrred to 10.01.2017.

Casc No。 :52/18/81-AI′ C2/2016  Party Name:STERIン ITE

TECHNOLOGIES LTD.
Mcct No/Date:18/8ト

ALC2/2016
29.11.2016

Lic.No/Date:0310806550

25.07.2016

IMeet No/Datc:18/81‐

‐ALC2/2016
29.11.2016

.Lic No/Date:0310806647
27.07.2016

AA received and referred

defer the case.

RIン A Filc

:03/95/040/00054/AM17/

Status:

Deferred

Dcfer Datc:

10.01.2017

to DIPP for

Status:

Deferred

Defer Datc:

10012017

to MSME

Decision : NC observcd that application for the above AA received and referred
comments. NC decided to await their comments and defer the case.

'l'he casc stands defcrrcd to 10.01.2017 .

Casc No.:53/18/81-AI」 C2/201` Party Name:STERLITE      Meet No/Datc:18/8卜     Status:
TECHNOLOGIES LTD.    IALC2/2016          Deferred

29.11.2016

HQ FHc               RLA Filc               Lic.No/Date:0310806557  Dcfcr Date:
:O1/81/050/00404/AM17/        :03/95/040/00123/AM17/       125.072016               1001.2017

Dccision:NC obscrvcd that application for the above AA received and referred to E〉 IPP for

commcnts.NC dcCidcd to awaittheir comments and deferthe case.

′
I｀ he casc stands defc・ rrcd to 10.Ol。 2017.

Casc No.:26/18/81-Al,C2/2016  Party Namc:LLOYDS STEELS
INDUSTRIES LIMITED

HQ IrilC RLA「 ile
:01/81/050/00377//ヽ M17/       :03/95/040/00294/AM17/

1)ccision : NC obscrved that application for the above

%r commcnts.NC dccidcd to awa■ their comments and

′
I｀hc casc stands detrrcd to 10.01.2017.

Casc No.:33/18/81-AIッ C2/2016 Patty Namc:MAYFAIR
INTERNAT10NAlッ

Mect No/Date:18/8卜      Approved
ALC2/2016
29.112016

Lic.No/Date:0310806721HQ IlilC RLA「 1lc
:01/81/050/00384lAMl7l :031951040100325/AMl7l 29.07 .2016

Dccision :DI NC dccided to ratify the norms for the above AA as per DIPP comments vide
UO No. 1219712016-'fSW/60 dated 2911112016 as under :

60

l. Words "containing 91.99 MT of Cold Rolled Stainless Steel (410 Series)" may be suffixed
with the description of export item.

2. Words "of relevant grade & thickness" may be suffixed with the description of import item
and its quantity may be allowed as applied for i.e. 99.459 MT as 1.015 Kgs./Kg. content in
export items as claimed by the applicant.

RA may take suitable consequential action accordingly.

15



HQ Filc

61 :01/81/050/00229/AM17/

HQ Filc

:01/81/050/00380/AM17/

HQ File

:01/81/050/00367/AM17/

LIMITED

RLA File

:05/23/040/00218/AM17/

RLA File

:03/95/040/00216/AM17/

RLA Flle
:05/23/040/00238/AM17/

2911 2016

Lic.No/Datc:0510399348

03.08.2016

Status:

Dcferrcd

Dcfer Datc:

10012017

thcir rcply is

3636 Kgs.

40.6 Kgs.

Case No.:12/12/81¨ ALC2/2016 Party Name:CONSOLIDATED  Meet No/Datc:18/81-
COIN COMPANY PRIVATE  ALC2/2016

Decision : NC observed that deficiency letter of DIPP sent to firm, however,
awaited. NC decided to send a reminder to firm and defcr the casc.

The case stands deferred to I 0.01 .2017 .

Case No.:29ll8l8l-ALCZlz0l6 Party Name:MAN NIect No/1)atc:18/81-Alン C2/2016 Closcd

INDUSTRIES(INDIA)LTD. 29.H2016

62 Decision : NC observed that AA for the above company has been issued on Repcat Basis as

per RA, Mumbai L.No.03/9514012016/AM-171298 dated 11.08.2016. Accordingly, NC
decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:16/18/81-ALC2/2016 Party Name:ITP
ELECTRONICS PRIVATE LTD

Iンic.No/Datc:0310807050

11.08.2016

Mcct No/1)atc:18/81- Approved
ALC2/2016            1
29.11.2016

Lic.No/Date:0510399485

17.08.2016

AA as per DIPP comments vide U0

Kgs.

‘
υ

Decision : NC decided to ratify the norms for the above

No. 12197 120 1 6-TSW/63 dated 29 I 1 1 1201 6 as under :

1. Net weight of export product may be specified as 4080
2. Quantity of import item at Sl. No. I may be allowed

inclusive of l%o wastage.
3. Quantity of import item at Sl .No. 2 may be allowed

inclusive of l.5Yo wastage.

RA may take suitable consequential action accordingly.

RLA File

:05/24/040/00238/AN417/

as applied for i.e.

as applied for i.e.

Case No。 :45/18/81‐ ALC2/2016 Party Namc:SHIVA UTENSILS Mect No/Datc:18/8ト
INDUSTRIES PVT LTD.,    ALC2/2016

29.11.2016

HQ Filc

:01/81/050/00396/AMi7/

Decision:NC decided
comments vide UO No.

Approved

Lic.No/Datc:0510399476

17.082016

to ratify the norms lor the above AA on repeat basis as per DIPP
1219712016-TSW/64 dated 2911112016 as undcr :

二

“

11
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item may be allowed as applicd for i.e. 225000 Kgs. as Ll0 Kgs./Kg.
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contcnt in thc cxport itcm.

ItA may take suitablc consequential action accordingly.

Case No.:58/18/81¨ Al」C2/201` Party Name:VEEKAY
SMELTERS PVT.LTD.

HQ Filc

65 :01/81/050/00409/AM17/

HQ Filc

:01/81/050/00383//ヽ M17/

HQ Filc

67:01/81/050/00407/へ M17/

HQ「 ilC

68 :01/81/050/00355/AM17/

RLA「 ilc
:26/24/040/00015/AM17/

RLA F‖ c

:05/24/040/00241/AM17/

RlンA「 ilc

:09/24/040/00259/AM17/

RLA Filc
:05/23/040/00239/AM17/

Mect No/Date:18/81‐     |
ALC2/2016
29.112016             .

Lic No/Date:2610012767  .
17.08.2016

AA recelved and referred

defer the case.

Mcet No/Date:18/81-

ALC2/2016
29.112016

Lic.No/Date:0510399532

23.082016

Mcct No/Date:18/81-

ALC2/2016

Lic.No/Date:0910064062
23.08.2016

‐Meet No/Datc:18/81‐

IALC2/2016

29.11.2016

Lic.No/Date:0510399561

24.08.2016

AA rcceived and referred

defer the casc.

Status:

Deferred

Dcfcr Datei

10.012017

to MSME

Status:
Deferred

Defer Date:
r0.0t.20t7

advise of the

Approved

Status:

Deferrcd

Defer Datc:

10012017

to MSME

Decision : NC observed that application for the above
lor comments. NC dccided to await their comments and

'l'he case stands defcrred to 10.01.2017 .

Case No.:32l18/8I-Al,C2l2016 Party Name:MAURIA UDYOG
L'fI)

Decision : NC dccidcd to send a letter to firm to submit information as per
rcprcsentativc of DIPP as under:

Information in respect of S. No. 3, 4, 5 &. 11 of Standard Deficiency Letter - Export
Product wise.

'l'he case stands deferred to 10.01 .2017 .

Casc No.:56/18/81-Alフ C2/2016 Party Namc:TOSHIBA
TRANSMISS10N&
DIS′ FRH3UT10N SYSTEMS   29 H 2016

Decision : NC dccided to ratify the norms for the above AA as per applicant's letter dated
25.10.2016 and DI II rccommendation (Copy enclosed).

IIA concerned may takc suitable consequential action accordingly.

(〕asc No.:4/18/81-Al,C2/2016   Party Namc:BINDAL

SMI〕 I′
・HNG PVT LTD

Decision : NC observcd that application for the above
lbr commerrts. NC dccided 1o await their comments and

′
I｀hc casc stands dcfcrrcd to 10.Ol.2017.

御



Case No.:31/18/81-ALC2/2016 Party Name:MARINO CABLES MectNo/Datc:18/8ト
INDIA PVT.LTD         Al´ C2/2016

29.11.2016

Status:
Deferred

Status:

Dofcrrcd

Dcfcr Datc:

10012017

12/97/2016-

HQ File

:01/81/050/00382/AM17/

Decision : NC decided to ask the firm to submit the information as per DIPP UO No. 1219112016'

TSW/69 dated 29.1 1 .2016 as under :

69 l. Size of conductors in cables alongwith quantities of cables in Kms, conductor sizc wisc.

2. Detailed calculations for the requirement of each raw material, export product wise supportcd

by the Cross sectional diagram ofthe cable/Buyers data shect.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, cxport product wisc,

per KM ofexport product.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 10.01.2017 .

RLA Filc

:05/24/040/00242/ANl17/

Case No.:43/18/81‐ ALC2/2016 Party Name:R.R.KABEL
LIMITED,

Lic.No/Datc:0510399551  Dcfctr Datc:

24.08.2016               10.01.2017

RLA File

:03/95/040/00723/AM16/

‐Mcct No/Datc:18/81‐

ALC2/2016
29.11.2016

Lic.No/Datc:0310807460
‐30.08.2016

information as pcr DIPP UO No.

70

HQ File

:01/81/050/00394/AM17/

4.

5。

6.

Decision : NC decided to ask the firm to submit the
TSW/70 dated 29.11.2016 as under:

1 . Voltage rating of cables.
2. Size of conductors in cables alongwith quantities of cables in Kms., conductor size wisc.
3. Detailed calculations for the requirement of each raw material, export product wise supported

by the Cross sectional diagram ofthe cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigcnous input, expoft product
wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabr-rlar lbrm.

The case stands deferred to 10.01.2017.

Case No.:2/18/81-ALC2/2016  Party Name:AVO CARBON
INDIA PRIVATE Ll｀ D.,

HQ Filc RLA File

71 .:01/81/050/00353/Aヽ
417/       :04/24/040/00066/AM17/

Decision :NC observed that application for the above
lfor comments.NC decided to awaittheir comments and

.  The case stands deferred to 10.01.2017.

Lic.No/Datc:0410162236  Dcfcr Datc:

31.08.2016               10.012017

AA reccivcd and referrcd to MSMIう

defer thc casc.

Party Name:KEIINDUSTRIES
LIMITED

Mcet No/Date:18/8ト

ALC2/2016
29.11.2016

レIcct No/Datc:18/81-

ALC2/2016

Status:
Defcrred

Status:
Deferred

.r, Case No.:21118/81 - ALC2/2016

rM:ffi',,ffi



HQ「 ile
:01/81/050/00372/Aヽ 417/

RLA l'ile

:05/23/040/00253/AM17/

Decision : NC decided to ask the firm to submit the
TSW 112 dated 29.1 I .201 6 as under :

‐29112016

Lic.No/Datei0510399591  Defer Datc:

31.082016              10.01.2017

infbllllation as pcr DIPP UO No.12/97/2016-

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for each cable.
3. 'l'abular statemcnt giving total requirement of each raw material, export product wise.

'l'he case stands dcferred to 10.01 .2017 .

Casc No。 :54/18/81‐ ALC2/2016 Party Name:THERMO
CABIン ES LIMITED

HQ「ile              RLA Irilc
:01/81/050/00405/Aヽ 417/       :09/24/040/00747/AM16/

Dccision:NC dccided to ratif1/the norms forthe above

No.12/97/2016-1｀ SヽV/73 datcd 29/11/2016 as under:

Meet No/Date:18/8ト Approved
ALC2/2016
29.11.2016

Lic.No/Date:0910064079

31.08.2016

AA as per DIPP comments vide UO

bc a1lowcd as 6101 Kgs.,

23,25,278こ 29 to 40 may

1. Net weight of export products may be specified as under:

Sl.

No.

Net [:xport
Weight
(Kes.)

SI.

No.
Net Export
Weight
(Kes.)

SI.

No.

Net Export
Weight
(Kes.)

SI.

No.
Net Export
Weight
(Kes.)

1 6520 6 1576 17415 16 2016
，

一 10920 7 1847 12 2145 17 1245
う
Ｄ 6160 8 9100 13 213.6 18 3737
4 4547 9 7924 14 17.2 19 25890
5 5736 10 9870 15 275.2 20 1517

2. Words "Coppcr conductor, Voltage rating 225Y" may be suffixed with the description of
cxpon products at SlNo. I &.14.

3. Words "Coppcr conductor, Voltage rating ll00V" may be suffixed with the description of
export products at Sl No. l5 to 19.

4. Words "Aluminium conductor, Voltage rating 1100V" may be suffixed with the description
of export product at Sl. No. 20.

5. Quantitics of import items at Sl. No. I to 6 may be allowed as 1254.8 Kgs.,5083.2 Kgs.,3260
Kgs., 7261 Kgs., 2264 Kgs.& 3706 Kgs. respectively.

6. QuantiticsofimportitemsatSl.No. S, 10, l1&,12 maybeallowedas249T Kgs.,30l7Kgs.,
210 Kgs.`と  1285.6 Kgs.rcspcctivcly.

7.QuantiJCS of import itcms at Sl.No.20,22,24,26 &28 may
10366 Kgs., 1699 Kgs., 129.21く gs. 2セ 13.6 Kgs.respectively.

8.QuantitiCs of rcst ofthc import itcms at SI.No.7,9,13 to 19,21,

be allowed as applied for.
9. Quantities of import items namely, Copper Rod & Aluminium rod have been restricted

inclusive of 0.25 oZ wastage and that of PVC compound on net to net basis as claimed by the
irm.

VINOD KUMAR KASHVAP
縁 鋼ヽ 如

“
∩Mマ
"…rc,こ :gn 71ad● 0● v● :● p‐ ●●lo"・●c′

:「ll:轟講 1]諏
「
露11111:l

tJ d v=ず 3鵡臨だ■兜鴻ヶ
""
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RA

Case No.:7/15/81‐ALC2/201` Party Namc:APAR
INDUSTRIES LIMITED

Mcct No/Dttc:18/8ト

ALC2/2016
29.11.2016

Lic.No/Date:0310807537

01.09.2016

1ctter scnt to flrm.NC decided

RLA File

:03/94/040/00410/AM17/

Status:
Defcrred

Defcr Date:
10.01 .201 7

to awail the

‐HQ Filc

74 :01/81/050/00333/AM17/

HQ File

:01/81/050/00352/AM17/

HQ File

76 :01/81/050/00369/AM17/

73 rCase No.:47ll 8/El - ALC2/2O16

[k4\qq*<r Rtg z e,qu.rly' srNGH-:q qrrRwrcr Rvr qrqrs
D ,i' ,ry Olicotor GenaEl of Forelgn TEdc

' tgr aarrqrr qlTfrvrraq
i | ,().6te GenoEl ot Forolgn Trado
. ,r fuTrT/Doptt. of Comm€rce

j- TfqlETT/Govt. ot lndla
;.fur.Tqq, <{ ft'dt

I , : ,) Bhawan, New Dell-rl

Decision :NC observed that DIPP deflciency

reply ofthe flrrn and defer the case.

The case stands deferred to 10.01.2017.

ICase No.:1/18/81-ALC2/2016  Party Namc:AERON

75 
Decision : NC observed that application for the above AA received and referred to DIPP Ibr
seeking comments of their Chemical Division. NC decided to await their comments and defcr
the case.

The case stands deferred to 10.01.2017 .

Case No.: l8/l8l8l-ALc2l20l6 Party Name:JINDAL SAW LTD Meet No/Datc: l8/81-
ALC2/2016
2911.2016

Lic.No/Datc:0510399601

01.092016

‐Decision:NC observed that application for the above AA reccived and referred

comments.NC decided to awaittheir comments and defcrthe case.

IThe case stands deferred to 1 0.01.2017.

ICase No.:19/18/81¨ ALC2/2016 Party Name:JINDALSAW LTD McctNo/Datc:18/81-

HQ File RLA Filc

ALC2/2016
29.11.2016

Lic.No/Datc:0510399602

77 :01/81/050/00370/AM17/       :05/23/040/00235/AM17/       01.09.2016

Decision:NC observed that application for the abovc AA receivcd and referrcd

ćomments.NC decided to awaittheir comments and deferthe casc.

The case stands defelTed to 10.01.2017.

COMPOSITE PRIVATE
LIMITED

RLA File

:08/24/040/00179/AM17/

RLA File

:05/23/040/00233/Aヽ 417/

Party Namc:SIECHEヽ 4
TECHN01ン OGIES PRIVATE

Lic.No/Date:0810138596  Defcr Datc:

0109.2016              10.01.2017

Meet No/Date:18/8ト

ALC2/2016
29.11.2016

Mcct No/Datc:18/81‐

ALC2/2016

Status:
I)cferrcd

IStatus:

1)efcrrcd

Dcfcr Datc:

10012017

to I)IPP ibr

.Status:

IDeFerrcd

Defcr Datc:

1001.2017

to DIPP for

Approved

ffiq grqR qrrrq
VINOO }{UMAR KASHVAP

fi.lvr rrrnrn f.i"rrfl .crfofb,?{l
For,.rgh tTrCd OovotcFH.nt Ottrca,;-r+r.t dtr.lr{ at.trl:l.r"lr.qa

Dr- .iio.th 6oncrrl o1 ,.o.ctl6 lt)aaqrli.li{ fafrll.l,l,.:paa .rr C.,r.rr.r.,.!u
sa) rt 1t. r.r, ,r{ fi]txfiU.aycO 8ni..ren, }.oii -6crlrr
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may take suitable consequential action accordingly.



LIMI′ I｀ED

HQ Filc              RLA File
:01/81/050/00398/AM17/       :04/24/040/00098/AM17/

Dccision:NC dccided to ratitt the norms forthe

No. 12/97/2016-′「SW/78 datcd 29/11/2016 as under:

‐29.11.2016

Lic.No/Date:0410162241
101.09.2016

above AA as per DIPP commcnts vide UO

l. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 6516.97 Kgs. taking
clue from Iingineering Tables 4 & 5.

RA may take suitable consequential action accordingly.

(-'ase No.:57/18/81-Al,C2l2016 Party Name:TUIIEX INDIA

HQ File

79 :01/81/050/00408/Aヽ
417/

HQ Filc

81 :01/81/050/00400/AM17/

Case No.:50/18/81-ALC2/2016

82

HQ Filc

:01/81/050/00401/AM17/

RLA Fllc

:05/24/040/00247/AM17/

RLA「 ilc
:03/95/040/00359/AM17/

Party Namc:STERLITE POWER
TRANSMISS10N LIMITED

RLA「 ilc
:03/95/040/00406/AM17/

Mect No/Datc:18/81‐

ALC2/2016
29.11.2016

Lic.No/Date:0510399600

01.09.2016

Meet No/Date:18/81‐

ALC2/2016
29.11.2016

Lic No/Datc:0510399656

08.09.2016

AA received and referred

defer thc case.

Lic.No/Datc:0310807692

08.09.2016

Mcct No/Date:18/8ト

ALC2/2016
29.11.2016

Lic No/Datc:0310807712
.08.09.2016

Decision : NC observed that application for the above AA received and referred
commcnts. NC decided to await their comments and defer the case.

'l'he case stands deferred to 10.01.2017 .

Status:

Deferred

Defer Datc:

10.012017

to DIPP for

Status:

Deferred

Defer Date:

10.01.2017

to MSME

Status:

Deferred

Dcfcr Date:

10.01.2017

to DIPP for

Status:

Deferred

Dcfcr Datc:

10.01.2017

Casc No.:46/18/81¨ AIフC2/2016 Party Name:SHIVALIK
BIMETAL CONTROLS LTD.

HQ IrilC RLA「 ilc

80 :O1/81/050/00397/ノ
ヽヽ417/       :05/24/040/00287/AM17/

1)ccision :NC obscrvcd that application for the above

for commcntso NC dccidcd to awaittheir comments and

´
l｀he case stands deferred to 10.01.2017.

(〕asc No.:49/18/81-AI」 C2/2016  Party Name:STERLITE POWER MeetNo/Datc:18/81‐
TRANSMISS10N LIヽ 41TED   ALC2/2016

2911.2016

Decision : NC obscrvcd that application for the above AA received and referred
comments. NC decided to await their comments and defer the case.

'fhe casc stands defcrred to 10.01 .2017.

\n^\
ft'aYq g'-srt qlrqc

VINOD KUMAR KASHYAP
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Decision : NC observed that application for the above AA received and referred to DIPP for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 10.01 .2017 .

RLA File

Meet No/Datel1 8/8ト

ALC2/2016
29.11.2016

Lic.No/Date:1310048375

83.:01/81/050/00358/AM17/       113/24/040/00021/AM17/       109.09.2016

1Decision:NC obscrvcd that application for the above AA reccived and reFerred

comments.NC decided to awaitthcir comments and dcferthe case.

IThe case stands defcrred to 10.01.2017.

ICase No.:9/18/81‐ ALC2/2016  Party Name:FC1 0EN       Mcet No/Date:18/81-
CONNECTORS LIMITED    ALC2/2016

29.11.2016

Case No.:7/18/81‐ALC2/2016  Party Name:DYNAMIC
CABLES PVT LTD

HQ FHe

Status:

Dcfcrrcd

Dcfcr Datc:

1001 2017

to I)IPP R)r

Status:

Dcfcrrcd

Defc・ r Datc:

10.01.2017

to DchY for

Status:
I)eferred

Status:

Dcね rrcd

Dcfc・ r Datc:

10.Ol.2017

to MSME

‐HQ File

84 :01/81/050/00360/AM17/

HQ File

:01/81/050/00411/AM17/

Decision : NC observed that application for the above AA received and rcferred
comments. NC decided to await their comments and defer the case.

The case stands deferred to 10.01 .2017 .

RLA File

:10/24/040/00059/AM17/

RLA File

:05/24/040/00275/AM17/

l′ ic.No/Datc:1010059607

09.09.2016

Mect No/Datc:18/8ト

ALC2/2016
29.11.2016

Mcct No/Datc:18/8ト

ALC2/2016
29.11.2016

■′ic.No/Datc:0510399673

0909.2016

AA reccivcd and refcrrcd

dcfcr the casc.

Mect No/Date:18/81-

Case No.:13/18/81-ALC2/2016 Party Name:GRAVITA INDIA
LTD

HQ Filc RLA Filc
:01/81/050/00364/AM17/       :13/24/040/00022/AM17/

Decision :NC observed that application for the abovc

for comments.NC decided to awaittheir comments and

The case stands deferred to 1 0.01.2017.

Case No.:60/18/81-ALC2/2016 Party Name:WAGO PRIVATE
LIMITED

Lic.No/Date:1310048372  Dcfcr Datc:

09,09.2016               10.01.2017

AA rcceived and referred to MSME

defer thc casc.

IDecision:NC observcd that application for the abovc
lfor comments.NC decided to awaittheir comments and

lThe case stands deferred tO 10.01.2017.

87 1Case No.:11/18/81-ALC2/201` Party Name:FITCAST



HQ File

:01/81/050/00362/AM17/

89 :01/81/050/00385iAM r 7i

88 1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wise supported by

the Cross sectional diagram ofthe cable/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export product wise,

per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 10.01 .2017.

Decision i NC ob..*ed that application for the above AA received anJ referred
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 10.01 .2017 .

Case No.:38 tl8/81-ALC2l20l6 Party Name:POLYCAB WIRES Meet No/Date: l8/81-
PVT.LTD. 'etCZtZOlA
I i29.11.2016

HQ File 'RLA Fil. Lic.No/Date:0310807858
:01/81/050/00389/AMt7t :03/95/040t00471/AMt7t irc.og.zote

Decision : NC decided to ask the firm to submit information as per DIPP UO No.
TSW/88 dated 2911112016 as under :

Case No.:34ll8l8l-ALc2l20l6 lParty Name:PHOENIX FOILS iMeet No/Date:18/81-
,PVT. r.TD. IALC2/2016

.29.11.2016

HQ File RLA File :Lic.No/Date:0310807899

澪 M_S&ENGNEERS 肝 鰍 ∵

~~~~

猛翻応薦;II瀞
~

:03/95/040/00465/AM17/ 1909.2016

Deferred

Defer Date:

10.01.2017  1

to MSME‐

Status:

Deferred

Dcfer Datc:

10012017

12/97/2016-

Status:
Deferred

Defer Date:
I0.0t.20r7

to MoS for

Status:
Deferred

Defer Date:
10.01.2017

to MoS for

Decision:NC observed that appHcation for the above AA received and referrcd

comments.NC decided to awaittheir comments and deferthe case.

The case stands defelTed to 10.01.2017.

Case No.:35/18/81‐ ALC2/2016 1Party Name:PHOENIX FOILS  Meet No/Date:18/81‐

‐          iVT.LTD.     1銭 7盤∵

1011星 ,品 轟 ″ II:ヽ 団 品 議 蔦

「

~~贈
bΠ碗07896

. IDecision:NC observed that application for the above AA received and referred

l comments.NC decided to awaittheir comments and defer the case.

The case stands deferred to I 0.01 .2017 .
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Case No.:61/18/81-ALC2/2016 Party Name:WELSPUN CORP Mcct No/Datel1 8/81-
ALC2/2016
29.112016

Approved
LTD.

.Lic.No/Date:3410042532

19.09.2016

IDecision:NC decided to ratify the norms forthe above AA as per DIPP comments vide U0

No. 12/97/2016-TSW/91 dated 29/11/2016 as under:

l. Quantity of export item at Sl. No. I may also be specified as under in addition to ,

their weights.

l. OD 914.40 mm x 9.53 mm WThk - qty 26700.48 mtrs.,
2. OD 914.40 mm x I 1.13 mm WThk- qty 4949.952 mtrs.
3. OD 914.40 mm x 13.72 mm WThk- qty 536.448 mtrs.

2. Quantity of export item at Sl. No. 2 may also be specified as under in addition to
9t their weights.

1      1.OD 914.40 mm x13.72 mm WThk― qty 670.56 mtrs.            |

1 3.Word“ Relevant''may be preixed with the description ofimport item at Sl.No.l andl
l   ■S quant■ y may be dlowed as dlowed as applbd for i.e.7603.4 MTasl.051
1    Kgs./Kg.cOntent in export items.

:  4.Taking clue from SIttN at Sl.No.C-593,quantity of import item may at Sl.No.21

■ ま淵搬器WiTWTttH撃島呪w“rf卵後lttd器叩話
l   fOr i・e.73379 Kgs.without any wastatte・                     1
1  6.Quantity ofimportitem at SI.No.5 viz.ARO Powder may be a1lowed as applied i.e.1
1    4297.2 Kgso withOut any wastage.                         |
1  7.Quantities of impO■ items at Sl.No.5 may be a1lowed within 6%of fob valuc of expo■ sl
i     taking clue from SION C-1292.                                  I

IRA may take suitable consequential actiOn accOrdingly.                     |

,HQ File
.:01/81/050/00412/AM17/

RLA File

:34/24/040/00177/AM17/

Case No.:62/18/81¨ ALC2/2016 Party Name:TEMPEL
IPRECISION METAL
,PRODUCTSINDIA PVT
ILTD。 ,

Meet No/Date:18/81‐

ALC2/2016
29.11.2016

Approved

IHQ File

101/81/050/00413/AM17/
RLA Filc
:04/24/040/00075/AM17/

Lic.No/Date:0410162279
19.09.2016

つ
４
（
′

IDecision:NC decided
No.12/97/2016-TSW/92

to ratify the norms for the above AA as per DIPP comments vide UO
dated 2911112016 as under :

ｌ
　

　

　

　

ＡＲ

Words "Relevant " may be prefixed with the description of import items at Sl. No. 1 to 8 and
their quantities may be allowed as 1.02 Kgs.A(g. content in export items at Sl. No. 1 to 8
respectively, as claimed by the applicant.

may take suitable consequential action accordingly.
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Casc No.:42/18/81-ALC2/2016 Party Name:REEP INDUSTRIES Mcet No/Datc:18/8卜     Status:
PVT.LTD.             ALC2/2016          ‐DeFerred

29.11.2016

HQ File               RLA File               Lic.No/Date:0410162287  ‐Defer Date:
:01/81/050/00393/ノ Mヽ17/       :04/24/040/00104/AM17/       20.092016              10.01.2017

93 1:|::累
:liやξ。131::1:li::lalCttertOflrnltosubrnit informationasper adviseofthe

lnformation in rcspcct of S.No. 3,4,58じ  1l of Standard Deflciency Lctter― Export
Product、 visc.

´
I｀hc case stands defttrred to 1 0.01.2017.

Casc No.:17/18/81¨ Alフ C2/2016  Party Namc:ITP
El´ IじCTRONICS PRIVATE LTD

Mcct No/Date:18/8ト Approved

94

HQ IFilC

:01/81/050/00368/AM17/

HQ Filc

95 :01/81/050/00387/AM17/

RIン A Filc

:05/23/040/00292/AM17/

RIフ A Filc

:03/95/040/00447/AM17/

ALC2/2016
29.112016

Lic.No/Date:0510399805
21.092016

AA as per DIPP comments vidc U0Decision : NC dccided to ratify the norms for the above
No. l2l9ll20l6-'l'5W/94 dated 2911112016 as under:

1. Net weight of export product may be specified as 9l 50.75
2. Quantity of import item at Sl. No. I may be allowed as

inclusive of 1o/o wastage.
3. Quantity of import item at Sl .No. 2 may be allowed as

inclusive of 1.5%o wastage.

ItA may take suitable consequcntial action accordingly.

Caso No.:36/18/81-ALC2/2016 Party Namc:PHOENIX
INDUSTRIES PVT.LTD

Kgs.
applied

applied

お

　

お

i.e.8332.5 Kgs.

i.e.152.25 Kgs.

Meet No/Date:18/8ト

ALC2/2016
29.11.2016

Lic No/Date:0310808074

26092016

Status:

Deferred

Dcfcr Datc:

10.01.2017

to MSMEDecision : NC observcd that application for the above AA received and referred
for comments. NC decided to await their comments and defer the case.

'fhe case stands deferred to 10.01 .2017.

Casc No.:6/15/81-AIJC2/2016  Party Name:APAR
INDUSTRIES LIMITED

96 IIQ lrile Rlン A File

:01/81/050/00332/ノ ヽヽ 417/       :03/94/040/00530/AM17/

Dccision:NC dccided to ratitt thC nOrms for the above

No. 12/97/2016-TSW/96 datcd 29/11/2016 as under:

Meet No/Date:18/81‐ Approved
ALC2/2016
129.11.2016

Lic.No/Date:0310808090

2709.2016

AA as per DIPP comments vide U0

14{
qrfficr fHrr/ BALJr-r srNGH

\grq qETp1}"rer R11 lrqfqry
Oaputy Olr.ctor GoreEl of Foclgn TEda

t!&cl runqrq qurRsnenr
E,llaotonta G€noEl ot For€lgn Tradaqfrfqq ftr1917P.o,,. of commeE

qTqfi \F{.Efq/Govt. of lndla
srrTq rrq?, q€ Rdr

lJclyq€I Bhowan. New I)ollrl
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l.  Net We s of export Droducts frcrm Sl. No I to 34 may be specificd as under:

Sl.

No.
Net Export
weight (Kgs.)

SI.

No.
Net Export
weight (Kes.)

Sl.

No.
Net Exporl
weight (Kes.)

l 13527 l145 ０
４ 51657

つ
４ 31170 14 1798 26 43909

41711 2496 27 70173

4 55440 16 6688 28 2029

78840 17 14654 29 28

6 105120 18 （
υ
（
υ
ハ
υ
う
４ 30

7 131760 19 25343 40464
０
０ 163080 20 30901 う

ん 18531

9 205560 う
４ 24887

10 266040 22 32915

219600 う
Ｚ 41670

う
ん 211429 24 40665

Words " Aluminium Conductor, XLPE insulated" my be suffixed with the description ol
export items at Sl. No. 29 & 30.

Quantity of import item at Sl. No 1 viz. Primary Unalloyed Aluminium may bc allowcd as

1121194 Kgs. for export products at Sl. No. 1 to 27 & 29 to 32, taking clue from
Engineering Table No. 5.

Quantities of import item at Sl. No. 2 viz. XI,PE Compound may be allowcd as

I .025 Kgs./Kg content in the export products at Sl. No. I to I 2 &.29 to 32, as claimcd
by the firm
Quantities of import item at Sl. No. 3 viz. PVC Resin may be allowed as l.0l
Kgs./Kg content in the export products at Sl. No. 28,31 &32, as claimed by the firm.
Import items at Sl. No. 4 (Wooden Drums) may be allowed as per packing policy.

つ
ん

り
，

4.

5.

6.

RA may take suitable consequential action accordingly.

Case No.:40/18/81‐ ALC2/2016 Party Name:PREMIER      Mcct No/Datc:18/8ト
INDUSTRIAL CORPORATION.ALC2/2016
LIMITED 29.11.2016

HQ File               lRLA File              Lic.No/Datc:0310808106  Defer Datc:
:01/81/050/00391/AM17/       :03/95/040/00390/AM17/       2709.2016               10.01.2017

Decision:NC observed that application for the above AA received and referrcd to MSMl〕

for comments.NC decided to awaittheir comments and defer thc case.

The case stands dcferred to 10.01.2017.

Status:
Deferrcd

Status:

Defcrrod

Dcfcr Datc:

10.012017

12/97/2016-

HQ File
98‐ 101/81/050/00373/AM17/

Case No。 :22/18/81-ALC2/2016 Party Namc:KEIINDUSTRIES
IフIMITED

Meet No/Date:18/81-

AIンC2/2016
29.l12016

Lic.No/Datc:0510399923

28.09.2016

information as per DIPP UO No.

RLA File
i05/23/040/00278/AM17/

Decision : NC decided to ask the firm to submit the
TSW/98 dated29.l1.2016 as under:

り



l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for each cable.
3. Tabular statement giving total requirement of each raw material, exporl product wise.

'l'he case stands deferred to 10.01.2017 .

Casc No.:39/18/81-AIノ C2/2016 Party Name:POLYCAB WIRES
PVT.1ン TD

HQ File

:01/81/050/00390/AM17/
RLA F‖ e

:03/95/040/00510/AM17/

Mcet No/Date:18/8ト

ALC2/2016
29.11.2016

Lic.No/Date:0310808134

28.09.2016

Status:

Deferred

Dcfer Date:

10.012017

12/97/2016-

Statusl
Deferred

Defer Date:
r0.01 .201 7

advise of the

Dccision:NC dccidcd to ask thc flrm to submitthc information as pcr DIPP UO No.
´
FSW/99 datcd 29.11.2016 as undcr:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wise

suppofted by the Cross sectional diagram ofthe cable/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export product

wisc, per KM of cxpor-t product.
5. 'lotal requirement of each raw material, export product wise, in a tabular form.

'l'he case stands defcrrcd to 10.01.2017 .

Case No.:4/l5l8l-Al,C2/2016 Party Name:ESWARI GLOBAL Meet No/Date:18/8 I- Status:
MIITAL INDUSTRIES ,ALC2l20l6 Deferred
PRIVATE l´ Iヽ41TED 29.112016

HQ Ilile                 RLA File                Lic.No/Date:0710110463  Dcfer Date:
:01/81/050/00330/AM17/       :07/24/040/00198/AM17/       29.092016               10.01.2017
100 Dccisi6n:NC observcd that hard cO`y6fthe application for the above AA not rece市

ed.

NC decidcd to request concerncd RA to send t、 vo set of application along、 vith necessary
document for consideration by Norms Committee and defer thc case.

′
「 he casc stands deferrcd to10.Ol。 2017.

Casc No.:63/18/81-ALC2/2016 Party Namc:DIAMOND     Mcct No/Date:18/8ト
ENGIN EERING(CHENNAl) ALC2/2016
PVTI´TD              29.11.2016

HQ「 ilC RLA「 ilc Lic.No/Datc:0410162335
:01/81/050/00414/Aヽ 417/       :04/24/040/00097/AM17/       30.09.2016

剛
l群慇i汎 l響胤Rl憲:a merto ttm b wbmれ

hbrm面oll as rr

Information in rcspect of S. No. 1,3,4,5 & I I of Standard Deficiency Letter - Export
Product wisc.

'l'he case stands deferred to 10.0 1.2017 .

ffillTfe{. T{{.Ffy/ covt. ot tndla.,"ffi[;56.]{,ffi.,n,
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Case No。 :23/18/81‐ ALC2/2016 Party Name:KEIINDUSTRIES Meet No/Date:18/8ト
ILIMITED               ALC2/2016

129.11.2016

HQ Filc

:01/81/050/00374/AM17/

Approved

Status:
Deferred

Defer Datc:
10.01 .201 7

advisc oI the

Decision : NC decided to ratify the norms for the abovc AA as per DIPP commcnts vidc LJO

No.1219712016-TSW102 dated 2911112016 as under :

1. NetweightofexportitemsatSl.No. 1,2,3,4&5may bespecified as214.242 Ml',4.164M1',
35.078 MT, I 1.43 MT & 4.965 MT respectively.

2. Quantity of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade ) may be allowed as204468 Kgs. taking clue from
Engineering Table 5 for export items at S1. No. 1 to 5.

102

3. Quantities of import item at Sl. No 2 viz. Relevant XLPE /Semiconducting Compound may bc
allowed as L05 Kgs./kg content in the export products at Sl. No. I to 4.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as I .05 Kgs./kg. content
in the export products at Sl. No. 2,3 & 4.

5. Quantity of import item at Sl. No. 4 i.e. Semi Conducting Water Blocking Tape/Water
Blocking Tape(Cable grade) may be allowed as 1.02 Sq. Mtrs../Sq. mttrs. content in thc
Export products at Sl. No. I to 5.

6. Quantity of import item at Sl. No. 5 i.e. EPR/Synthetic Rubber may be allowcd as

1.05 kgs./kg. content in the export item at Sl. No. 5.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00359/AM17/

RLA File

:05/23/040/00307/AM17/

RLA Filc

:05/23/040/00281/AM17/

Case No.:8/18/81‐ALC2/2016  Palty Name:EASTERN
BEARINGS(P)LTD

Lic.No/Datc:0510399957

03.10.2016

Mcet No/Date:18/81‐
IALC2/2016

29.11.2016

Lic.No/Datc:0510400072

07.10.2016

sublnit information as pcrDecision : NC decided to send a letter to firm to
t03 ..p."r"ntative of DIPP as under:

Information in respect of S. No. 3, 4, 5 &. 11 of Standard Deficiency Letter - Export
Product wise.

The case stands deferred to 10.01 .2017 .

Case No.:44/18/81¨ ALC2/2016 Party NameiSHIVA UTENSILS Mcct No/Datc:18/81-
INDUSTRIES PVT.LTD。 ,    ALC2/2016

.29.11.2016

Approvcd

104 HQ File RLA Filc ILic.No/Date:0510400084
107.10.2016

abovc AA on rcpcat basis as per I)IPP

101/81/050/00395/AM17/       105/24/040/00333/AM17/

Decision:NC decided to ratify the norms for thc

28
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comments vide t」 O NO. 12/97/2016-TSW/104 dated 29/11/2016 as under:

l. Quantity of import item may be allowed as applied for i.e.250000 Kgs. as l.l0 Kgs./Kg.
content in the export item.

RA may take suitablc consequential action accOrdingly.

Casc No.:25/18/81-Alフ C2/2016 Party Namc:KUMAR
ENGINEERING WORKS

Approved

Decision : NC decided to ratify the norms for the above AA on repeat basis as per DIPP
comments vide UO No.1219712016-TSW/105 dated 29lttl20t6 as under:

r05

l. Words "containing 204000 Kgs. of Stainless Steel" may be suffixed with the description of
cxport product.

2. Words "of rclcvant thickness and grade" may be suffixed with the description of import
itcrn and its quantity may be allowed as applied for i.e. 224400 Kgs. as l.l0 Kgs./Kg.
contcnt in thc cxport items.

ltA may take suitable consequential action accordingly.

Caso No.:30/18/81-ALC2/2016 Party Name:MANIRATNA   IMcet No/Date:18/81‐
STAINLESS PVT LTD      ALC2/2016

2911.2016

Approved

HQ IrilC

:01/81/050/00381/AM17/

Decision : NC decidcd to ratify the norms for the above AA as per DIPP comments vide UO
106 No. 1219712016-'fSW/106 dated 2911112016 as under :

1. Words "of rclevant grade & thickness" may be suffixed with the description of import item and
its quantity may be allowed as applied for i.e. 60.154 MT as 1.04 Kgs./Kg. content in export
items as claimed by the applicant.

may take suitablc consequential action accordingly.RA

Case No.:20/l8l8l-Al,C2l20l6 Party Name:JLC Mcct No/Datc:18/81- Status:
DeferredELECTROMET PVT.LTD.,   :ALC2/2016

129.11.2016

HQ Iri!C RLA l'ilc Lic.No/Date:1310048421  Defer Date:
:01/81/050/0031llAMl7l :1312410401000271AM171 18.10.2016 10.01.2017

107 Deci.ion : NC observed that hard copy of the application for the above AA not received.
NC dccided to rcqucst concerned RA to send two set of application alongwith necessary
document for consideration by Norms Committee and defer the case.

'l'he case stands defcrred to 10.01 .2017 .

HQl'ilC

:01/81/050/00376//ヽ M17/
RIン A Irilc

:05/23/040/00330/ANl17/

RLA Irilc

:08/24/040/00286/AM17/

Meet No/Date:18/81‐

ALC2/2016
29.11.2016

Lic.No/Datc:0510400089

13 10.2016

Lic.No/Datc:0810i38836

14.10.2016
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Case No.:41ll8l8l-ALC2l20l6 Party Name:PUNJAB
STAINLESS STEEL
INDUSTRIES

RLA File
:05/24/040/00338/AM17/

RLA File

:10/24/040/00067/AM17/

Party Namc:MAGPPIE
INTERNAT10NAL LTD,

Mect No/Datc:18/81-

ALC2/2016
29.11.2016

Lic.No/Datc:0510400H9
18.10.2016

Lic.No/Datel1 01 0059636

25.10.2016

Mect No/1)atc:18/81-

ALC2/2016
2911.2016

Status:

Dcferrcd

Defcr Datc:

10.01.2017

to I)IPP for

Status:

Dcfcrrcd

Dcfcr I)atc:

10012017

to DeitY for

Status:

Dcfcrrcd

Dcfcr Date:

10.01.2017

to DcitY for

Status:
Dcferrcd

HQ Flle

108 :01/81/050/00392/AM17/

HQ File

l10 :01/81/050/00361/AM17/

Case No.:3/18/81-ALC2/2016  Party Name:BEKAERT
INDUSTRIES PVT.LTD.

HQ File Rlッ A If‖ e

Meet No/Datc:18/81-      Approved

ALC2/2016
29.ll.2016

Lic.No/Datc:3110066372

Decision : NC observed that application for the above AA received and referred
comments. NC decided to await their comments and defer the case.

The case stands defened to 10.01 .2017 .

:01/81/050/00354lAMl7l :31/83/040/000921AM171 20.10.2016

. ^^ Decision : NC decided to ratify the norms for the above AA as per DIPP comments vidc I.JO

'o' No. 1219i12016-TSW/r09 dated 29firtzo16as under :

1. Quantity of imporl item at Sl. No. I may be allowed as applicd for i.c. 183.6 MT as 1.02

Kgs./Kg. content in export item taking clue from SION C- 1222.

RA may take suitable consequential action accordingly.

Case No.:10/18/81-ALC2/2016 .Party Name:FCI OEN       Mect No/Datc:18/81‐
ICOllNECTORS LIMITED    ALC2/2016

29.11.2016

Decision:NC obscrvcd that application forthe above AA received and rcferrcd

comments.NC decidcd to awaitthcir comments and deた rthe casc.

The case stands deferred t0 10.01.2017.

Case No.:64/18/81-ALC2/2016 Party Name:FCI OEN       Mcct No/Datc:18/81-
CONNECTORS LIMITED    ALC2/2016

29.11.2016

HQ File RLA File Lic No/Date:1010059638

111 :01/81/050/00415/AM17/       :10/24/040/00068/AM17/       25.10.2016

‐Decision:NC observed that application lor the above AA received and rcfcrrcd

commentso NC decided to awatttheir comments and dcferthc case.

The case stands deferred to 10.01.2017.

Case No.:28/18/81‐ ALC2/201`
112
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HQ File               RLA Filc              lLic.No/Date:0510400288  Defer Date:
:01/81/050/00379/AⅣ l17/       :05/24/040/00361/AM17/       27.10.2016               10.01.2017

Dccision:NC observed that application for the above AA received and referred to DIPP for

commcnts.NC decided to awaitthcir comments and deferthe case.

′
Fhe case stands dcferred to 10.01.2017.

Casc No.:14/18/81-Al」 C2/2016 Party Namc:ICON POWER
SOLUTIONS PVT LTD

HQ Filc

l13 :01/81/050/00365/AM17/

Decision : NC observed that application for the above AA received and referred
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 10.01.2017.

Casc No.:24/18/81‐ A lJC2/2016 Patty Namc:KEIINDUSTRIES Meet No/Datc:18/8ト
LIMITItD               ALC2/2016

29.11.2016

HQ「ile               RLA Irile              Lic.No/Date:0510400318  Dcfer Date:
:01/81/050/00375/AM17/       :05/23/040/00348/AM17/       .28.10.2016               10.01.2017

Dccision:NC dccided to ask thc flrm to submitthe information as per DIPP UO No.12/97/2016-
114′ FSW/88 dated 29.ll.2016 as undcr:

1.Net weight of each Cablc

2.  Matcrial balancing viz.net contcnt ofeach imported and indigenous input,for each cable.

3.  
´
「 abular statcmcnt giving total requircment ofeach raw material,export product、 visc.

′
I｀he casc stands deferred to 1 0.Ol.2017.

Minutes Offline Agenda for Meeting No。 18/81 dated 29。 11。2016

Case No.AR-538 M/S.LEIWVIND SHRIRAM MANUFACTURING
LIⅣIITED

No.18 81

RLA Filc

:05/23/040/00353/AM17/

Mcct No/Date:18/81‐

ALC2/2016
29.11.2016

Lic.No/Datc:0510400322
28.10.2016

Status:

Deferred

Defer Date:

10.012017

to DHI for

Status:
Deferred

raffc fHu/BALJt-r sINGH
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Case No.AR-537 M/S.SAKSHHMPEX′ LUDHIANA
HQ File No. 01/81/762/706/ AM13/PRC/DES-II

Datcd:-29.11.2016 Noida SEZ File No.12-398/2007-100%EOU/
Subi

「
ixation of SION under 100%EOU.

Decision : NC observed that reply of the firm has been referred to C&PC for
comments. NC decided to await reply and defer the case.

'l'he case stands deferred to 10.01 .2017.

File No.01/81/50/194/ANI114/DES.H



Dated:-29.11.2016 RA File No.04/24/040/00071/AM14

Subject:- Amendment/Modification of norms in respect of Advance
Authorization No. 04701,47 96L dated 75.07 .2013.

Decision : NC observed that DHI deficiency letter dated 10.08.2016 sent to
company followed with reminder dated 16.11.2016. NC decided to reply of the
company and defer the case.

The case stands deferred to10.01..2017.

Case No.AR-539 M/S.CROMPTON GREAVES LIMITED
Meeting No.18/81 HQ File No. 01/861050/000323/ AM74
Dated:-29.11.2016 RA File No.03/94/040/00758/AM13

Subject- Modification of ratified Norms in respcct of Advancc
authorization No. 03107 49939 dated 77 .09.2073.

Decision : NC observed that reply of the company has been forwarded to DFII
for comments. NC decided to await their comments and defer the case.

The case stands deferred to10.07.2017.

Case No.AR-540 M/S.VIJAI ELECTRICALS LINIITED
Meeting No. 18/81 HQ File No. 01/81/050/00446/AM09/
Dated:-29.11.2016 RA File No. 09124 /040/00273/AM09/
Subject- Modification/amendment of ratified norms in respcct of

advance authorization no. 0910035596 datcd 08.10.2008.

Decision : NC observed that reply of the company has been forwarded to DFII
for comments. NC decided to await their comments and defer the case.

The case stands deferred to-1.0.07.2077.

Case No.AR-541 M/S.TRIDENT TOOLS LIMI`1｀ ED
Meeting No.18/81 HQ File No. 01/81/050/00270/AM14/
Dated:-29.11.2016 RA File No.03/95/040/00253/AM14/
Subject:- Fixation of norrns in respect of advancc authorization no.

0310743492 dated 30.07.2013.

Decision : NC observed that application for the above AA received and referred to
MSME for comments. NC decided to await their comments and defer the case.

The case stands deferred to I 0.01.2017.

Case No.AR-542 M/S.VIJAI ELECTRICALS LIⅣIITED
Meeting No. 18/81 HQ File No. 01/81/050/00197 / AM72
Dated:-29.11.2016 FA File No.09/24/040/00124/AM12/
Subject- Modification/amendlnent of ratified norlllls in respect of

advance authorizatiOn no.0910047284 datod 24.06.2011.
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Decision : NC
for comments.

observed that rcply of the company has been forwarded to DHI
NC dccided to await their comments and defer the case.

'fhe case stands defcrred to70.07.2077.

Case No.AR-545
No.18/81
29.11.2016

Subjcct-

Decision:NC dccidcd to modify the norms for thc above AA as per DIPP comments

vide t」 O No. 12/97/2016-1｀SW/109 dated 29/11/2016 as under:

tcd:
陸
一Ｄａ

1. Description of cxport item at Sl. No. I may
Aluminium Shccts/Coils of thickness 0.58
Aluminium shccts/Coils ol'thickness 0.56 mm"
Description of cxport item at Sl. No. 2 may
Aluminium Sheets/Coils of thickness 0.63
Aluminium shcets/Coils oIthickness 0.61 mm"

be modified as " Pre-painted
mm containing 99.8 % of

be modified as " Pre-painted
mm containing 99.8 % of

つ
４

take suitable uential action accordin

Case No.AR-546
No.18/81

Ⅵ願 願 罵 絆

。 1

Case No.AR-543 M/S.MC COM INDUSTRIES(INDIA)PRIVAⅧ  LIMITED
ⅣIeeting lヽo.18/81 HQF e No.01/81/050/00474/AM13/
I)atcdi-2911.2016 RA F le No.03/95/040/00818/AM13/
Subject- Ratification of norms in respect of advance authorization

no.0310721688 dated 22.01.2013.

Decision : NC observed that application for the above AA received and referred to
MSME for comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 10.0 L2017 .

Case No.AR-544 M/S.B.R INDUSTRIES LIMITED
I IQ Irile No. 01/81/ 050 / 00372lAM13/ DES-II

Dated:-29.11.2016 RA File No. 05/23 /040/00309/ AM73/
Subject:- Modification/amendment of ratified norms in respect of

Advance Authorization No. 0510338300 dated 06.77.2072.
Decision : NC observed that application for the above AA received and referred to DHI
for comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 10.01.2017 .

M/S.MANAKSIA ALUMINIUM COMPANY LIゝ 江ITED
I-IQ File No. :01/81/ 050 / 00244 / AM76 / DE9II
RA Filc No, 02/ 2a i!040 / 00054 / AM76
Modification/amendment in fixed norms in respect of
advance authorization no. 0270206075 dated 27.07.2015.

Ⅳ[/S.NEOSTAR STEEL TUBES PVT.LTD.
HQ lrile No. :01 / 81/ 050 / 00298/ AM1 5
RLA File :04 / 24 / 040 / 0007 4/ AM74 /-29.11.2016



Modification of ratified norms in respcct of Advancc
Authorization No. 0470747 871 dated 09 .07 .2073.

Decision : NC observed that DIPP deficiency letter sent to firm secking certain

information, however, reply is awaited. NC decided to await their comments and defer

the case.

The case stands deferred to 10.01 .2017 .

M/S. NICOMET INDUSTITIES LIMITED
HQ File No.: 01/81 /050/00236/AM76
RLA File : 03 / 95 / 0a0 / 0031,4/ AM1.6 /
Modification of ratified norms in rcspect of Advancc
Auth oriza tion No. 03707 97 439 dated 20 .07 .2015.

Decision: NC observed that case for modification of norms was referred to MSMI) for
comments. MSME informed that there is repeated change of export product by thc
company. NC decided that representative of the company be given personal hearing for
explaining his case for taking decision in the above case.

The case stands deferred to I 0.01 .2017 .

Case No.AR-547 M S. MAN INDUSTRIES (INDIA) LIMITED
Meeung No.18/81 HQ File No.: 01/81 /050/00469/AM11/DES-II
Dated:-29.11.2016 RLA File No: 03/95 /040/00656/AM77/
Subject: Ratification of norms in respect of Advance Authorization

No. 0310609067 dated 03.01.20L1.

Decision : NC observed that DIPP deficiency letter sent to firm seeking certain

information, however, reply is awaited. NC decided to await their comments and defer
the case.

The case stands deferred to 10.01 .2017 .

⊂ase No.AR-548
No.18/81

Dated:-29.11.2016

Case No.AR-549 M/S. NICOMET INDUSTRIES LIMITED
NIteeting No.18/81 HQ File No.: 01/81 /050/00237 / AM1,6/
Dated:-29.11.2016 RLA File : 03 / 95 / 040 / 0031,5 / A}176 /
Subject- Modification of ratified norms in respcct of Advancc

Authorization No. 03107 97 440 dated 20.07 .2075.
Decision : NC observed that case for modification of norms was refcrred to MSMIr
comments. MSME informed that there is repeated change of export product by
company. NC decided that representative of the company be given personal hearing
explaining his case for taking decision in the above case.

The case stands deferred to 10.01 .2017 .

ｂ

ｔｈｃ
ｈ

Case No.AR-550
Meeting No.18/81

N1/S.NICONIIET INDUSTRIES LIMITED
FiQ File No.: 01/81 /O50/00235/ AM16 r

Btq gilrR qr q
VINOO KUMAR I(ASHYAP

fHz arqrr ftcirtl srf*tlrrC|Foreign faodo O.volgpmcna Otttcrt
fif*vr ar.rrr qd.rl:lA?il(.rrr

Orr.cto.al! Gcflcrrl ot Forctla traaaqrliigq f?r11,11,r..rr,, u, cr,'r...rc.c.
gslrl r;r1r. ryrJ l:l-*{lUdyoo Ellt-s/5n. ltow Oaah.
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Dated:-29.11.2016

Decision: NC observed that case for modification of norms was referred to MSME for
comments. MSMIJ informed that there is repeated change of export product by the
company. NC decided that representative of the company be given personal hearing for
cxplaining his casc for taking decision in the above case.

'l'hc casc stands dcl'crrcd to 10.01 .2017 .

RLA File:03/95/040/00312/ANI116/

Modification of ratified norms in respect of Advance
Authori za tion No. 03707 97 385 dated 20 .07 .2075.

Case No.AR-551 Ⅳ[/S.NICOMET INDUSTRIES LIゝ41TED
Meeting No. 18/81 I IQ File No.: 01/81 /050/00238/ AM76/
I)ated:-29.11.2016 RLA Filc : 03 / 95 / 0a0 / 00311 / AM1,6 /
Subject:- Modification of ratified norms in respect of Advance

Authorization No. 03707 97 384 d ated 20.07 .2075.
Decision : NC observed that casc for modification of norms was referred to MSME for
comments. MSMIi informed that there is repeated change of export product by the
company. NC dccided that reprcsentative of the company be given personal hearing for
cxplaining his case for taking decision in the above case.

'l'he casc stands deferred to 10.01.2017 .

Case No.AR-552 M/S.TRAFIGURA INDIA PRIVATE LIMITED
ⅣIceting No.18/81 I IQ Filc No.: 01 / 81 / 050 / 00778 / AM76 / DES-II/
I)ated:-29.11.2016 RLA Filc No.: 03/95 /040/00767/AM1,6/
Subjcct:- Modification of ratified norms in respect of Advance

Authorization No. 03107 96495 dated 08. 06. 201 5.

Decision : NC observed that case for modification of norms was referred to MSME for
comments. MSMII informed that there is repeated change of export product by the
company. NC decided that representative of the company be given personal hearing for
explaining his case for taking decision in the above case.

'l.he case stands deferred to 10.01.2017.

⊂ase No.AR-553 M/S.TOSHIBA JSW POWER SYSTEMS PRIVATE
I」IMITED

Meeting堅8/81 I IQ Filc No.:01/81/050/00455 / AM15 / DES.III
I)atcDd:-29.11.2016 RLA Filc:04/24/040/00090/AM15/

Subjcct:- Ratification of norms in respect of Advance Authorization

No.0410159061 dated 22.07.2014.

Decision : NC obscrvcd that casc for ratification of norms has been referred to DHI for
comments. NC dccided to await their comments and defer the case.

'l'he case stands deferred to 10.01.2017._T
H,了ヒ塾_
Ⅵ麟鰍鮮絆
ji                    :
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Case No.AR-554 M/S.TOSHIBA JSW TURBINE AND GENERATOR
PRIVAⅧ LINIIIID

Meeting No.18/81 HQ File No: 01/81 / 050 / 00060 / AM74/ DES.III
Dated:-29.11.2016 RLA File No: 04124 /040/00074/AM74/
Subject- Modification of ratified norms in respect of Advancc

Authorization No. 0470745237 dated 77 .04.2073.
Decision : NC observed that case for modification of norms has been referred to DIII
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 10.01 .2017 .

Case No.AR-555 N1/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Meeting No. 18/81 HQ File No: 01/81 / 050 / 001,44/ AM75 / DIIS.III
Dated:-29.11.2016 RLA File No: 05/23 /040/00520/AM74/
Subject: Ratification of norms in respcct of Advancc 2へ uthorization

No.0510382792 dated 26.03.2014.

Decision : NC decided to ratify the norms for the above AA as per DIPP comments
vide UO No.l2l97/2016-TSW/555-A/R dated 2911112016 as under :

l. Description, quantities and weights of export items may be modified as under:

lt lvtLorequivalent I LZ'+ttl z>'Lvrl

I

| ' ll;#:#ffBiit;l1T#iJl'"J3i3;il,H," | ,,,," | ,",,, 
I

8.62mtoEL 
EI I l20s.l7m) Dillimax 500 Ml or equivaren, | 346'900 | 84c

I| |tteo.t7jm)oillimax500MI-orequivalent l_ "':1_L_ 
3s:tl

2. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 146.951 M'l'
inclusive of 2.68 Yo wastage.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 251.17 M'l'
inclusive of 2.73 o/o wastage.

4. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 214.31 M'I-
inclusive of 2.81 Yo wastage.

5. Quantity of import item at Sl. No. 4 may be allowed as applicd for i.e. 121.24 M1
inclusive of 2.88 o% wastage.

6. Quantity of import item at Sl. No. 5 may be allowed as applied for i.e. 122.46 M1
inclusive of 2.94 %o w astage.

7. Quantity of import item at Sl. No.6 may be allowed as 99.193 Mf inclusive of 2.99oh
、vastage as claimed by the f11111.

licd for i.c.  86.81 M´「

井ヾ\W
liF{re -g;qn Er'rcq

VINS() KUMAR I(ASHYAP
t*rt .{Ftlr f;fom crfrh,rti

Forcrqn tirdd Osvol.Pmrhl Otftcat
iiferr "irttrt< qFll:l.I"ltr.ta

Or!-ctoi..?- 6ortc.dl ot F.l.'lgn irria
qrlii'rw.t ft rtl.l/i,.4,11 vt (;utr..rt.'L,.1

(rir!tl rl.'"t ,frl f<t*{l
U.rva.r fllrhYJirn, t(w Cr.lll.

---,rwEffis_ffi:
a-rqR FaFi+yrrcrq., u€neml or ronitgnlrioeriTrT/Deptt. of Commerce, rr.ETV/eovt. of lndta.*Tl € e<tn-.nqwan. New Dethl
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inclusive of L45 oh wastage.
9. Quantity of import item at Sl. No. 8 may be allowed as applied for i.e. 371.3't MT

inclusive of 2.76 o% wastage.

RA may take suitable consequential action accordingly.

Case No.AR‐ 556 M/S. AVON EXIM PRTVATE LIMITED
Meeting No.18/81 HQ File No: or7ar7 osl / 00262/ AMtz / DEsIt /
Dated:-29.11.2016 RLA File No: oaTe+7 o4o/ooszs/ AMl7 /
Subject:- Modification of ratified norr$ in respect of Advance

Authorization No. 0310806886 dated 05.08.2016.
Decision : NC observed that case for modification of norms has been referred to DIPP
for comments. NC decided to await their comments and defer the case.

The case stands defened to 10.01 .2017 .

Case No.AR-557 M/S. COMET EXPORTS
Meetins No. 18/81 HQ File No:01/81 /050/00376/ AM1,3/ DES.lll
Dated:-29。 11.2016 RLA File No: 29 /24/040/00006/ AM13/
Subject:- Ratification of norms in respect of Advance Authorization

No. 2910018933 dated 29.10.2012.
Decision : NC observed that case for modification of norms has been referred to
MSME for comments. NC decided to await their comments and defer the case.

The case stands defened to 10.01 .2017.

Case No.AR-558 M/5, JALAN \AIRES PRTVATE LIMITED
Meetins No. 18/81 !Q File No: 01/81/ 050 / 00s37 / AMls/ DES.lll
Dated:-29.11.2016 RLA File No: B/94l 040 / 00731, /AM15/
Subject:- Modification of ratified norrrrc in respect of Advance

Authorization No. 031 0791 01 3 dated 13.1,']-,.2014.

Decision : NC observed that case for modification of norms has been refened to DIPP
for comments. NC decided to await their comments and defer the case.

The case stands defened to 10.01 .2017 .

Date: 20.12.2016
Place:New Delhi

(Baljit Singh)
Deputy Director General Foreign Trade

qaficr fHuzsauurr srNGH
sq qgrft:ro ft-r qrqrc

Daputy Dlrecior G€noml of Forolgn TEdo
lkr qrqrq <grF:*qrt;rq

DlrecloEte Goneml ot Forolgn Trsde
qfPrliq frTf,T/oeptt. of commerco

qT{EI qr{+Tq/Govt. ot lndle
g'dr?r +rq=I, <€ ftte<fi

LJdyog Bhawan, New Delhl
37

(Vinod Kumar Kashyap)
Foreign Trade Development Officer

ffiq grqR ovqq
VTNOO KUMAR KASH/AP

fds mqrr faurrr orftrra
Fai,'i!r^ Tacca OcvoloPmanl Oltrce'

ra- 4trtt{ q€tl-iitrlctrt
l:r" ::n.Ata ClldharAl ot lc.al9^ Yrrdc
qrl(irlrL filllf.l/rr.'lrll nl CurrlrrIr. .

{dl.lrt q,:,!, .f{ f-{.dl
LCyoo tlt 'ri!dltr iaf* C)brh'



Department of Industrial Policy & Promotion
2q*tt-\6te

(rsw)

NC Meeting dated 2911112016 - Case No. 5/15/81 (M/s Ganges Internationale (p)
Limited) (Advance Authorization No. 04l0r607il dated 26.06.2015)

Advance Authorisation may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import items at Sl.
No.l & 2 and their quantities may be allowed as 1.05 Kgs./Kg. content in
export item taking clue from SION C-220.

2. Quantity of import item at Sl. No. 3 i.e. Zinc Ingots may be allowed as
applied for i.e. 25 MT, taking clue form SION C-220.

Norms committee may take a view

/多 ´ ―
・  ^・

一`
いllル ′o

(S.K.Jain)
Development Offlcer

Norms Committee I
DIPP No.12/97/2016-TSW/1l   dated 29/11/2016

自
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TOSHIBA
Lし .ding innOvation )》

"11s1(1r1ftar/Aat7

Ref: TTDI / ADV NC /Kenval29l6'17
Dated: 25.10.2016

' The Director General of Foreign Trade,

DEs - ll, Udyog Bhawan,

' NEW DELHI - 110 011

IEC:0913023256

Dear Sir,

Toshiba Transmission& Distribution
systems(:ndia)PVt Ltd
Rudraram,Patancheru MandaL Medak DistHct
Telangana,Pin:502329,lndia
Phone:+914030712222,Fax:+914030712245
Websle:-loshiba― td com
CIN:U40108TG2013PTC088501

l服l』∬l髪澪l:悧∬鼎i::l∬町「消lh肌雲器t
ment oned bel。 Vヽ:

h-"- 
-'' for Engineering Products'

|lqtt[' Please ratifv the case as mentioned above'

″電q」]s_

all reqdired documents and

ratify the referred case as

釧ピ
ト
ロ

,ti otto* Net Quantities based on actual consumptions as certified by Jurisdictional Central

Excise Authorities.

! Allow wastage of lmport item No' 1 @ 7% based on sloN c - 323'

) Allow Wastages of lmport item No 4, 5 & 6 on repeat basis of Advance Authorisation No'

ogrooqsgez dated 21-03-2011' ;

> Allow Wastage of lmport item No' 2 & 3 - @ 1% based on SION c-1'

> Allow lmport item 5l No' 7 which is component on net-to-net basis as per condition GN-4

Yours faithfullY
nsmission & Distribution Systems (lndia) Private Limited

c c I Shri K K TiWari′ industrial AdviSer,Dept of Heavvlndustry,Udyog Shawan,New Delhi

{asfl-<t Ri! / BALJl"r s INGH
g.q <!rlR.rt|' Rrr <rqiY

o.puly olr€cror G€noEl ol FoGl9n lEd.
€.*Yr lqrqR q6rE-tcrraq

olBctocto G6n66l oa FoElen Trad.
{rFrltq ft'.fi,i/ Deptt. ot conmorr

r{flll rar{.ttf{ / Govt. of lndr.
s+'r rr'r<. 'r{ F 61

iJdyoq Bhawan, Naw D€lha

]じ1滞婆■・《麒:I

喀 シヽ

_3つ ―

″f
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(TSW)

NC ⅣIeeting dated 29/11/2016-Case No.37/17/81(Mys POlycab Wires Pvto Limited)
(Advance Authorization No.0310802153 dated 01.02.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 6 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1,2 8.5.
3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingots may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 3,4 & 6.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 Kgs./kg content in the export items at Sl. No. 1 to 6.

5. Quantity of import item at Sl. No. 4 i.e. LDPE Compound may be allowed as

1.05 kgs./kg content in the export item at Sl. No. 3

6. Quantity of import item at Sl. No. 5 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export items at S1. No. 2.

7. Quantity of import item at Sl. No. 6 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 3 to 6.

8. Quantity of import item at Sl. No. 7 i.e. PVC Resin may be allowed as 1.05 Kgs.iKg.
content in the export products at Sl. No. l, 4, 5 & 6.

9. Quantity of import item at Sl. No. 8 i.e. PVC Plasti cizer may be allowed as 1 .05 Kgs./Kg.
content in the export items at Sl. No. 1, 4,5 &.6.

10. Quantity of import item at Sl. No. 9 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.
content in the export items at Sl. No. 3 to 6.

Department of Industrial Policy & Promotion

ll.Quantity of import item at Sl. No. 10 i.e. Galvanized Steel Wire may
1 .02 kgs/kg content in the export items at Sl. No. 1,2, 4 &. 5.

Norms committee may take a view

ZZf
ノ

`

be allowed as

―

″ ´

ノ  レ l::′ し′。

(S.K.Jain)
Development Officer

Norms CoIIImittee II

DIPP No.12/97/2016-TSW/24   dated 29/11/2016

ud:湾吉Ъ凛菖L話よrゞL:h:
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EXPORTITEM LiST
ADVANCE AUTHORlSAT10N FIし[No 031195′ 0401007601AM16

No. 0310802367 DT. 09 02.2016

Size & type Ol Cables

144550000

36750000

3000000C

6000000

1000000

8640000

佗d CaЫes 12 KⅥ

4 Core X 120 Sq MM

4 CoF X150 Sq MM

4 Coe X95Sq MM

4 Core X 120 SI MM

4 Core X 150 Sq MM

4 Core X 185 Sq MM

4 Core X 240 Sq MM

4 Core X∞OSq MM
4 Core X 1211 Sq MM

4 Core X 150 Sq MM

4 0ore X95 Sq MM

oore X1 5 Sq MM

4 Core X95 Sq MM

c●reX15Sq MM
core X15 Sq MM

3 Core X 25 Sq MM

3 0ore X 25 Sq MM

3C●Fe X 25 Sq MM

cond XLPE lnsulated ZHFR Shealhed Armoured Cables 1 2 KV

7 Core X 2 5鈎 MM
7 Core X25 Sq MM

4 Cole X150 Sq MM

4 Core X150 Sq MM

4 Core X 150 Sq MM

i Cond CoVered With Semi COnduclng COmpound XLPE insulated CU Wire

wih CU Tape LDP[Sheathed Unarmoured CableS above l l KV

cOre X 500 Sq MM(17 5 KV)(E)

Cond COVered Ⅷ th Semi Conducung COmpound XLPE lnsulaled CU Tape

Sheahed Armoured Cables abOVe l l KV

cOre X95 Sq MM(1l KⅥ

cOre X135 Sq MM{1l KⅥ

Cond. Covered Wth Semi Conductng Compound XLPE lnsulated CU Tape

Sheahed Armoured Cables abOVe l l KV

cOЮ X186Sq MM● 3 KV)

Cond. Covered With Semi Conducting Compound XLPE lnsulated CU Tape

Sheahed tt Wlre Armoured Cables abOVe l l KV

cOre X 185 Sq MM(33 KⅥ {E)

l CoЮ X240 Sq MM(33 KVl(E)

l cOre X 400 Sq MM(33 KV)(E)

l Coc X500 Sq MM(33 KV)(E)
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Departlnent of lndustrial POlicy“ &Promotion

(TSW)
zg_n - 2o/e

NC Meeting dated 2911112016- Case No. lzlgl8l(M/s Apple International) (Advance
Authorization No. 0310804419 dated 05.05.2016)

Advance Authorisation may be ratified as under:

Norms committee may take a view +--
-t?.- 1-cr lr I I ZOl. <s

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/97/2016‐ TSW/33   dated 29/11/2016

qsfrer fH=u sau.rtr sINGH
sq qErFr+?ret Ryr qrqrs

D€puty Olrector Gen€ral ot Forclgn Tmdo
futvr qrqrq q-€ill'krrta-q

DlrectoEte GeneBl of Forelgn Trade
qFrcq frr4P17P.o6. of commerce

q1-<=' Y{{iE-F{/Govt. ot lndla
sdtrr arqn, q$ Rtd

tJdyog Bhawan, N€w Delhl

Item of manufacture Import item Quantity
GI Junction Box
(Switch Socket Box)

G.P. Strips/ Sheets of relevant
thickness lttKiltttittel;卵犠ぷ職

from scarp

Pole Line Adaptable Box G.P. Strips/ Sheets of relevant
thickness l」鷺肝ittt税静鷺∫棚

from scarp

´燿好



ムJ

TOSHIBA
Liling tnnovation >> 一ノケイ2づbκ

Ref:l「 D!/ADV NC/1ta:y.5/2016-17

Dated:18.10.2016

The Director General of Foreign Trade′

DES― |:′ Udyog Bhawan′

NEW DELH:‐ 110011
lEC:0913023256

Dear Sir′

Sub:Request to ratify Norms― Reg.

Ref l)Advance Licence No.0910063817 dated 22.06.2016.

2)J丁 .DGFT F‖ e No.09/24/040/00125/AM17
***

Toshiba Transmission & Distribution
Systems (lndia) Pvt. Ltd.
Rudraram, Patancheru Mandal, Medak District
Telangana, Pin: 502329, lndia
Phone: +91 40 30712222, Fax: +91 4030712245
Website: www.toshi ba-ttd i.com
CIN: U401 08TG201 3PTC088501

Further to our letter dated 04-10-2016, wherein we have submitted all required documents,
now request you to ratify the case as mentioned below:

/ Allow Net Quantities as per actual consumptions which are mentioned in Certificate issued
es.

4&5 on repeat basis of Advance Authorisation No.

｀
やゝ  | > A‖ow Wastage oflmport:tem No.2-(pl%based on S:(DN C-1.

レ
,|>響
PW PF剣

腱 Jh"rt items Nα 6&7-2%J Ю B Ⅶ heぉ ド r割ON C― ■″

肺   | > ‖ liiIlilil:li:iln [ 'r Allow lmport item Sl No. 8 - 14 which are components on net-to-net basis as per condition

ffirttil" 
GN-4 for Engineering Products'

' Please ratify the case as mentioned above.

& Distribution Systems (tndia) Private Limited

C.C: Shri K K丁 iwari′ lndustrial Adviser′ Dept.Of Heavy lndustry′ Udyog Bhawan′ New Delhi.

´ 13″ il



29-月 づ JιDepart】ment of lndustrial Policy“髭Promotion

(TSW)

NC Meeting dated 29/11/2016‐ Case No.33/18/81(M/s Mayfair lnternational)(Advance
AuthorLation No.0310806721 dated 29.07.2016)

1.

Advance Authorization may be ratified as under:

Words "containing 97.99 MT of Cold Rolled Stainless Steel (410 Series)" may be
suffixed with the description of export item.
Words "of relevant grade & thickness" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 99.459 MT as

1.015 Kgs./Kg. content in export items as claimed by the applicant.

Norms committee may take a view

2.

Norms Committee Ⅱ
DIPP No.12/97/2016¨ TSヽ″/60 dated 29/11/2016

/ノ
ぶ 、ぃ b

(S.K.Jain)
Development Offlcer
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Department of Industrial Policy & promotion

`(TSW)

NC Meeting dated 29/11/2016- Case No. 16/18/81(M/s. ITP Electronics Private
Limited)(Advance AuthorizatiOn No。 0510399485 dated 17.08.2016)

Advance AuthorizatiOn llnay be ratifled as under:

1。  Net weight Ofexport product rnay be spccifled as 4080 Kgs.

2.Quantity ofimport itcm at Sl.No.l may be a1lowcd as applied fori.e.3636 Kgs.

inclusive of 10/。 wastage.

3.Quantity ofimport item at Sl.No.2 may be a1lowed as applied fOri.e.40.6 Kgs.

inclusive of l.50/O wastagc.

NollllS COmmittee may take a宙 ew.

?-K,r1o).s
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/97/2016-TSW/63 dated 29/11/2016

´45´



DepartIIlent of lndustrial Policy`&Promotion

(TSW) `

NC ⅣIceting dated 29/11/2016… Case No。 45/18/81(M/s Sh市a utensils lndustries Pvt.Ltd)

(Advance Authorization No.0510399476 dated 17.08.2016)

Advance Authorisation may be ratified as under on repeat basis:

l. Quantity of import item may be

1.10 Kgs./Kg. content in the export item.

Norms committee may take a view

allowed as applied for i.e. 225000 Kgs. as

+>'----1-qlrtrt-r\
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
E)IPP No.12/97/2016-TSW/64   dated 29/11/2016

Ⅵ論話澱AP
:
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Ref:lTDI/ADV NC/Ch‖ e/2016‐17

Dated:25.10.2016

The Director Genera1 0f Foreign Trade,

DES― ll′ UdYOg Bhawan′
や NEW DELHl‐ 110011            .

:EC:0913023256

Dear Sir′

Toshiba Transnlission& Distribution

SyStems(india)PVt・ Ltd.

Rudraram,Patancheru Mandal,Medak Distrlct
Te!angana,Pin:502329,lndia
Phonё:+914030712222,Fax:+914030712245
Website:― toshiba―ttdi com
CIN:U40108TG2013PttC088501

7~｀

４

　

¨

、

ｎ

ｕ

sub:Request tO ratifv NOrms― Reg

Ref l)Advance Licence No.0910064062 dated 23.08.2016.

2)」丁.DGFT F‖ e No.09/24/040/00259/AM17
***

We haVe submitte↓ a‖ required documents vide our letter dated 04‐
10‐2016 and requested tO

raufy the case as applied foro We now request you to ratify the referred case agmenttoned beloW:

> A‖ ow Net Quantities based On actual consumptionS as certified by Jurisdictional Central

ER‐PROCUREMENT

CC.: Shri K K TiWari′ industrial AdviSer,Dept,of Heavy lndustry′
Udyog Bhawan′ New Delhi.

毎

ジヾと0ま

H
VINOO KUf!,IAR KASHYAP

_ f}.lzr-mrn flor*r orf*+;rflFcr .rrth Trodo Dcvetopmcnt Ofticc.
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DepartIIlent of lndustriaI Policyど L Promotion

(TSW)

61

-

21-lr- Lolt

―

― ´

″  

一
LA I::′ と′s

NC ⅣIeeting dated 29/11/2016‐ Case No.31/18/81(Ⅳ 1/S MIarino Cables lndia Pvt.Limited)
(Advance Authorization No.0510399551 dated 24.08.2016)

Firm may be asked to submit the following information:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/97/2016¨ TSヽア/69 dated 29/11/2016

マ1(3ざλご論,R KAS,イAP

"ボ淋 嚢鑽讐“
ii猟:覆:厭 iテJ螂1三1
:彙|』鳴筆彗JIFl雖illll
ビニ轟ぶI計く響貯電oぃ。
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Department of Industrial Policy & Promotion
(rsw)

7o
21-tt- LdL

NC Meeting dated 2911112016 - Case No. 43l18i81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 0310807460 dated 30.08.2016)

Firm may be asked to submit the following information:

Voltage rating of cables.
Size of conductors in cables alongwith quantities of cables in Kms., conductor size
wise.
Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.
Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

１

２

3.

6.

４

５

+'-/--
l-q l t'l ?rl も

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12197 12016-TSW70 dated 29/11/2016

fu"
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Departllllent of lndustrial Policyど &Promotion

(TSW)

Norms Committee II
DIPP No.12/97/2016¨ TSW/72   dated 29/11/2016

12-

-

29- tt '1616

NC PIeeting dated 29/11/2016-Case No.21/18/81(R4/S KEI Industries Limited)(Advance
Authorization No.0510399591 dated 31.08.2016)

Firm may be asked to submit the following information:

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view 2--
./- 1-^. I I l, u'f

(S.K.Jain)
Development Officer
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DepartIIlent of lndustrial Policy“ L Promotion

(TSW)

1Z
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NC RIeeting dated 29/11/2016¨ Case No.54/18/81(R4/S Thermo Cables Limited)(Advance
Authorization No。 0910064079 dated 31.08.2016)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

Sl.

No.
Net Export

Weight

(Kgs.)

Sl.

No.
Net Export

Weight

(Kgs.)

Sl.

No.
Net Export

Weight

(Kgs.)

Ｓ‐
，
Ｎ。

Net Export
Weight
(Kss.)

1 6520 6 1576 17415 6 2016
う
ん 10920 7 1847 つ

４ 2145 7 1245

6160 ０
０ 9100 213.6

０
０ 3737

4 4547 9 7924 14 17.2 9 25890

5 5736 10 9870 275.2 20 1517

2. Words "Copper conductor, Voltage rating 225Y" may be suffixed with the description of
export products at Sl No. I &.14.

3. Words "Copper conductor, Voltage rating 1100V" may be suffixed with the description
of export products at Sl No. 15 to 19.

4. Words "Aluminium conductor, Voltage rating ll00v" may be suffixed with the

description of export product at Sl. No. 20.
5. Quantities of import items at Sl. No. I to 6 may be allowed as 1254.8 Kgs., 5083.2 Kgs.,

3260 Kgs., 7261Kgs.,2264Kgs.& 3706 Kgs. respectively.
6. Quantities of import items at Sl. No. 8, 10, ll &.12 may be allowed as2497 Kgs., 3017

Kgs.,210 Kgs. & 1285.6 Kgs. respectively.
7. Quantities of import items at Sl. No. 20,22,24,26 &28 may be allowed as 6101 Kgs.,

10366 Kgs., 1699 Kgs.,129.2 Kgs. & 13.6 Kgs. respectively.
8. Quantities of rest of the import items at Sl. No. 7,9,13 to 19, 21,23,25,27 &29 to 40

may be allowed as applied for.
9. Quantities of import items namely, Copper Rod & Aluminium rod have been restricted

inclusive of 0.25 oh wastage and that of PVC compound on net to net basis as claimed by
the firm .

Norms committee may take a view

Norms Colllmittee II

DIPP No.12/97/2016-TSW/73 dated 29/11/2016

ノニ
~針
′、

(S.K.Jain)
Development Officer



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2911112016 - Case No. 47118/81 (l{/s Siechem
Limited) (Advance Authorization No. 0410162241 dated 01.09.2016)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. I may be allowed as applied
taking clue from Engineering Tables 4 & 5.

Norms committee may take a view

Norms Committee II
DIPP No.12/97/2016-TSW/78 datcd 29/11/2016

78
?-

2q-t''L6l(
Technologies Pvt.

for i.e. 6516.97 Kgs.

´  

一'ハ  11,′
しレ′

(S.Ko Jain)
Development Offlcer
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NC R4eeting dated 29/11/2016… Case No.38/18/81(R4/S POlycab Wires Pvt.Liコnited)
(Advance AuthorizatiOn No.0310807858 dated 16.09.2016)

Firm may be asked to submit the following information:

I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Department of lndustrial Policyど L Promotion

(TSW)

88

…

だ

2*<-a E
1--'I t tt lr' /

(S. K.Jain) D

Development Officer
Norms Colllmittee II

DIPP No.12/97/2016-TSW/88 dated 29/11/2016
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Depart】ment of lndustrial POlicy`髭 Promotion

(TSW)

2q二|;_20}色

NC meeting dated 29/1112016- Case No. 61/18/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 34f 0042532 dated f 9.09.2016)

Advance Authorization may be ratified as under:

1. Quantity of export item at Sl. No. I may also be specified as under in
addition to their weights.

1. OD 914.40 mm x 9.53 mm WThk - qty 26700.48 mtrs.,
2. OD 914.40 mm x 11.13 mm WThk- qty 4949.952 mtrs.
3. OD 914.40 mm x 13.72 mm WThk- qty 536.448 mtrs.

Quantity of export item at Sl. No. 2 may also be specified as under in
addition to their weights.

l. OD 914.40 mm x 13.72 mm WThk- qty 670.56 mtrs.

Word "Relevant" may be prefixed with the description of import item at
Sl. No.l and its quantity may be allowed as allowed as applied for i.e.
7603.4 MT as 1.05 Kgs./Kg. content in export items.

Taking clue from SION at Sl. No. C-593, quantity of import item may at
Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.
30023.8 Kgs.

Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed
as applied for i.e. 73379 Kgs. without any wastage.

Quantity of import item at S1. No. 5 viz. ARO Powder may be allowed as
applied i.e.4297.2 Kgs. without any wastage.

Quantities of import items at Sl. No. 5 may be allowed within 6 oh of fob
value of exports taking clue from SION C-1292.

2.

3.

4.

5.

6.

7.

k-
(S. K. Jain) L^ I "', ' a

Development Officer
Norms Committee Ⅱ
DIPP No.12/97/2016-TSW/91 dated 29/11/2016
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NC Meeting dated 2911112016 - Case No. 62118/81 (M/s Tempel Precision Metal
Products India Pvt. Limited) (Advance Authorization No. 0410166279 dated
19.09.2016)

Advance Authorisation may be ratified as under:

l. Words "Relevant " may be prefixed with the description of import items at Sl. No.
1 to 8 and their quantities may be allowed as 1.02 Kgs./Kg. content in export items at
Sl. No. I to 8 respectively, as claimed by the applicant.

Norms committee may take a view

Department of Industrial Policy & Promotion
(rsw)

qL

Lqa t*L016

4〔驚h
Development Ofrlcer

L..6

Norms Committee I
DIPP No. 12197 /2016-TSW/92 dated 29/11/2016
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NC Meeting dated 29lll/2016- Case No. l7ll8l81 (M/s. ITP Electronics private
Limited) (Advance Authorization No. 0510399g05 dated 21.09.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 9150.75 Kgs.
2. Quantity of import item at Sl. No. I may be allowed as

8332.5 Kgs. inclusive of 7o/o wastage.
3. Quantity of import item at sl .No. 2 may be allowed as applied for i.e.

152.25 Kgs. inclusive of l.5oZ wastage.

Norms Committee may take a view.

Departlllent of llldustrial Policy“ 髭PromOtiOn

(TSW)

applied fOr i.e.

_´ じ ル 夢
:"レ 1く

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/97/2016‐ TSW/94 dated 29/11/2016

塙
…VIN00 KUr.・lAR KASHYAP

f.i.}l rzrrqn l-+.r,rq orl**rrA
Forj;6h Trqelc Oovclopmont Otticc,
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Department of Industrial Policy & Promotion
(rsw)

16

2Q-n.2olI

NC Meeting dated 2911112016 - Case No. 6/15/81 (M/s Apar Industries Limited) (Advance
Authorization No. 03 10808090 dated 27 .09.2016)

Advance Authorisation mav be ratified as under:

1.Net WIeights ot. ex from Sl. No I to 34 may be specified as u
sl.
No.

Net Export
weieht (Kes.)

sl.
No.

Net Export
weieht (Kes.)

sl.
No.

Net Export
weisht (Kes.)

1 13527 3 l145 く
υ
つ
４ 51657

つ
４ 31170 4 1798 26 43909
●
Ｄ 41711 2496 27 70173

4 55440 6 6688 28 2029
5 78840 7 14654 29 28

6 105120 ０
０ 20003 30 く

υ

7 131760 9 25343 Ｏ
Ｊ 40464

０
０ 163080 20 30901 32 18531

9 205560 つ
４ 24887

10 266040 22 32915

219600 23 41670
つ
４ 211429 24 40665

nder:

Words " Aluminium Conductor, XLPE insulated" my be suffixed with the description of
export items at Sl. No. 29 &30.
Quantity of import item at Sl. No 1 viz. Primary Unalloyed Aluminium may be allowed
as 1721194 Kgs. for export products at Sl. No. I to 27 & 29 to 32, taking clue from
Engineering Table No. 5.

4. Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. I to 12 & 29 to 32, as claimed by
the firm

2.

3.

5.

6.

Quantities of import item at S1. No. 3 viz. PVC
content in the export products at Sl. No. 28,31 &.

Import items at Sl. No.4 (Wooden Drums) may

Norms committee may take a view

Resin may be allowed as 1.01 Kgs./Kg
32, as claimed by the firm.
'be allowed as per packing policy.

+i>
1-t \rry--

(S.K.Jain)
Development Officer

b,d

Norms Committee II
DIPP No. 12197 /2016-TSW/96 datcd 29/11/2016

.-.-ffir{ qryqq
VINOD KUiViAR KAgHYAP
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(TSW)
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NC Meeting dated 2911112016 - Case No. 22l18/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510399923 dated 28.09.2016)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

/二 ´ {篤 1,Ll。
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/97/2016… TSW/98   dated 29/11/2016

U(1ヽ
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Department of Industrial Policy & Promotion
(rsw)
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NC Meeting dated 2911112016- Case No. 39/18/81 (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310808134 dated 28.09.2016)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No. 12197 120L6-TSW99 datcd 29/11/2016

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2gtlll20l6 - Case No. 23118/81 (M/s KEI Industries Limited) (Advance

Authorization No. 0510399957 dated 03.10.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export items at Sl. No. 1,2,3,4 & 5 may be specified as214.242MT,

4.164 MT, 35.078 MT, 11.43 MT & 4.965 MT respectively'

2. euantity of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)i Copper

iathode (99.996/o purity) (Electrolytic grade ) may be allowed as 204468 Kgs. taking

clue from Engineering Table 5 for export items at Sl. No. I to 5.

3. Quantities of import item at Sl. No 2 viz. Relevant XLPE /Semiconducting Compound may

be allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 4.

4. euantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg.

content in the export products at Sl. No. 2,3 & 4.

5. euantity of import item at Sl. No. 4 i.e. Semi Conducting Water Blocking Tape/Water

Blocking tape(Cabte grade) may be allowed as 1.02 Sq. Mtrs../Sq. mttrs. content in

the Export products at Sl. No' 1 to 5'

6. euantity of import item at Sl. No. 5 i.e. EPR/Synthetic Rubber may be allowed as

1.05 kgs.lkg. content in the export item at Sl. No. 5'

Norms committee may take a view
~L´

_

Lハ ,,り
'J`

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/97/2016-TSW/102 datcd 29/11/2016

纂螢讐難踊 翻
FO■F羅ごbiVttI重ざ
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Department of Industrial Policy & Promotion
(rsw)
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NC Meeting dated 2911112016- Case No. 44118/81 (M/s Shiva Utensils Industries Pvt. Ltd)
(Advance Authorization No. 0510400084 dated 07.10.2016)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item may be allowed as applied for i.e. 250000 Kgs.
1.10 Kgs./Kg. content in the export item.

Norms committee may take a view

Norms Committee II
DIPP No. 12197 12016-TSWI 04 dated 29/11/2016

?-*Z;,,,-,o
(S.K.Jain)

Development Officer

-61 -
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2911112016 - case No. 25l18/8r (M/s Kumar
(Advance Authorization No. 0510400089 dated 13.10.2016)

Advance Authorisation may be ratified on repeat basis as under:

Norms Committee Ⅱ
DIPP No.12/97/2016-TSW/105 dated 29/11/2016

幾
“

Engineering Works)

l. Words "containing 204000 Kgs. of Stainless Steel" may be suffixed with the description
ofexport product.

2. Words "of relevant thickness and grade" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 224400 Kgs. as l.l0 Kgs./I(g.
content in the export items.

Norms committee may take a view

//猛 1ぃ 6
(S.K.Jain)

Development Officer
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Departllllent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 2911112016 - Case No. 30/18/81 (M/s Maniratna Stainless Pvt. Limited)
(Advance Authorization No. 0810f38836 dated 14.10.2016)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade & thickness" may be suffixed with the description of
import item and its quantity may be allowed as applied for i.e. 60.154 MT as
1.04 Kgs./Kg. content in export items as claimed by the applicant.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/97/2016-TSW/106 dated 29/11/2016

/f<‐ 1可 じ:も

(S.K.Jain)
Development Officer
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Departnlent Of lndustrial POlicyど L PromotiOn

(TSW)

NC Meeting dated 29tllt20l6 - Case No. 3/18/81 (M/s Bekaert Industries pvt. Limited)(Advance Authorization No. 3110066372 dated20.rd.20r6)

Advance Authorisation may be ratified as under:

l' Quantity of import item at Sl. No. I may be allowed as applied for i.e. 1g3.6 MT as
1.02 Kgs./Kg. content in export item taking clue from sIoN c-1222.

Norms committee may take a view
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(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/97/2016-TSW/109 datcd 29/11/2016
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Department of lndustrial Policy&Promotion

(TS｀V)

Norms Committec II
DIPP No 12/97/2016-TSW/114 datcd 29/11/2016
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NC Meeting dated 29/11ノ 2016-Case No.24/18/81(M/s KEI Industries Limited)(Advance

Authorization No.0510400318 dated 28.10.2016)

Fillll rnay be askcd to submit the fo1lowing infollllation:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view
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(S. K. Jain)
Development Officer
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 29/11/2016‐ Case No.A/R‐ 545(M/s R4anaksia Aluminium Company
Limited)(Advance Authorization No。 0210206015 dated 27.07.2015)

Norms may be modified as under :

1. Description of export item at Sl. No. 1 may be
Sheets/Coils of thickness 0.58 mm containing
of thickness 0.56 mm"
Description of export item at Sl. No. 2 may be
Sheets/Coils of thickness 0.63 mm containing
of thickness 0.61 mm"

modified as " Pre-painted Aluminium
99.8 % of Aluminium sheets/Coils

modified as " Pre-painted Aluminium
99.8 % of Aluminium sheets/Coils

2.

Norms committee mav take a view.

Norms Committee Ⅱ
DIPP No.12/97/2016-TSW/545¨ A/R dated 29/11/2016
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(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC IⅦ eeting dated 29/11/2016-Case Noo A/R… 555(R4/s Abir lnfrastructure Pr市 ate
Lilnited)(Advance Authorization No.0510382792 dated 26.03.2014)

Advance Authorisation may be ratified as under:
1. Description, quantities and weights of export items may be modified as under
SI.

No.
Description Quantity

(Meters)
Net Weight

(MT)

1

Top Horizontal of 4m dia (EL 1508.46)
Dillimax 500 ML or equivalent

22.471 29.103

Top Horizontal of 4m dia (EL 1508.46) ASTM
A 537 Class-ll or equivalent for reliner

54.000 74.837

2 Top Vertical Bend of 4m dia Dillimax 500 ML
or equivalent 31.420 45.401

3 Vertical portion of4m dia(EL 1498.46to EL

1378.62m)Dillimax 500 ML or equivalent
239.680 356.470

4 Vertical portion of4m dia(EL 1378.62m to EL
1205.17m)Dillimax 500 ML or equivalent

346.900 840.375

Vertical portion of4m dia(EL 1205.17m to EL

l190.173m)Dillimax 500 ML or cquivalent
ll.990 35.77

パ _ζσグ

allowed as applied for i.e.

allowed as applied for i.e.

allowed as applied for i.e.

allowed as applied for i.e.

allowed as applied for i.e.

allowed as applied for i.e.

allowed as applied for i.e.
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L-r '(S.K. Jain) q

Development Officer

2.Quantity of import item at Sl. No. I may
146.951 MT inclusive of 2.68 o/o wastage.

3.Quantity of import item at Sl. No. 2 may
257 .17 MT inclusive of 2.73 oh wastage.

4.Quantity of import item at Sl. No. 3 may
214.31 MT inclusive of 2.81 o/o wastage.

5.Quantity of import item at Sl. No. 4 may
121.24 MT inclusive of 2.88 0/o wastage.

6.Quantity of import item at Sl. No. 5 may
122.46 MT inclusive of 2.94 %o wastage.

T.Quantity of import item at Sl. No. 6may be allowed as 99.193 MT inclusive
of 2.99 oZ wastage as claimed by the firm.

8.Quantity of import item at Sl. No. 7 may
86.81 MT inclusive of 1.45 oZ wastage.

9.Quantity of import item at Sl. No. 8 may
371.37 MT inclusive of 2.76o/owastage.

Norms committee may take a view
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Norms Colllmittee II

DIPP No.12/97/2016¨ TSW/555-A/R
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